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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE, KOLKATA

A g, 1

m In the matter of :
-o*$ - P*:}\\ 0. A. No.11/2026/EZ
/Y / Subhendu \ "L\ And
e KB-'T‘k“el‘J“ O\ In the matter of :
(Aca-144 .
% Regd.an e 12022) Ankur Sharma .... Applicant
\ é Sxpiry Date Q _ -- Versus —
: ) i é The State of West Bengal & Ors.
: 3,1;7\ 6F ol Respondents
M //

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE
RESPONDENT NO. 10.

[, Rupam Banerjee, son of Late Bikash Banerjee, aged
about 55 Yeafs, by religion: Hindu, by oécupation Service,
residing at Flat No. U102, Binayak Enclave, 59, K.C Ghosh
Road, Kolkata — 700050, do hereby solemnly affirm and state as

follows:

1 That I am the Secretary of the respondent No.10 to the
instant original application. I am well conversant with the facts
and circumstances of the instant case and, as such, am also

competent to affirm this Affidavit. |

2. [ have gone through a copy of the instant Original
Application and have understood the contents and purport

thereof.
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3. The instant Affidavit-in-Opposition is being affirmed in
terms of the Solemn Order dated January 27, 2026 passed by

the Hon’ble Tribunal.

4. [ deny each and every allegation contained in the said
Original Application (hereinafter referred to the “said 0.A.”)
save and except those which are matters of record and/or what

are specifically admitted by me herein.

I deny each and every allegation contained in paragraphs

1 to 48 and the Grounds made out under paragraph 49.

I deny that gross environmental damage and ecological
disruption is being caused by the ongoing construction of the
concerned housing complex, namely “Oitika” at the premises as

mentioned in the instant O.A.

[ deny that the ecology and environmental integrity of the
area is being irreversibly damaged due to unchecked
construction of the said housing complex. It is categorically

denied that piles of sand, cement, aggregates, construction

debris and dust generating matters lie scattered both within
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suppression measures, no barricading and no protective screen
covers have been installed, thereby leading to unabated
pollution and severe nuisance. It is further denied that
groundwater 1% being extracted through illegal bore wells
without permission, exacerbating depletion and violating
groundwater protection norms, as alleged or at all and I put the

petitioner to strict proof thereof.

[ categorically deny ex post facto Environmental Clearance
is impermissible in law, as has been sought to be agitated by

the applicant.

It is denied that the reckless approach of the project
proponent reflects a conscious evasion of statutory
requirements, as alleged or at all. O
5. 1 state that for the sake of brevity and convenience, the
factual aspects leading to the present position pertaining to the

respondent no. 10 are stated hereinbelow:

a.  That initially, resolutions were adopted in the meeting of

m— the Cabinet on November 25, 2019 pertaining to Housing
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Scheme for West Bengal Civil Service (Executive) Officers

(hereinafter referred to as “WBCS(Executive) Officers”)

b. That thereafter, a proposal for Housing Scheme for WBCS
(Executive) Officers, which was under active consideration
of the Government of West Bengal, was{ duly notified vide
Memo dated December 18, 2019 by the Department of
Personnel and Administrative Reforms, Government of
West Bengal. The said Scheme was, . interalia, to be
implemented simultaneously at New Town, Siliguri and
Durgapur on the land identified by the West Bengal
Housing Infraétructure Development  Corporation
(WBHIDCO), Siliguri- Jalpaiguri Development Authority
(SJDA) and Asansol-Durgapur Development Authority
(ADDA). It is pertinent to mention that the said Scheme
was to be made available to WBCS(Executive) cadre as
well as té officers promoted to Indian Administrative

Service (IAS) from WBCS (Executive) cadre.

A copy of the said Memo dated December 18, 2019 is

annexed hereto and annexed with the letter “A”.
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c. That Accordingly, allocation of 5.41 acres of land at Plot

no. IID/37 in Action IID of New Town, Kolkata was made

by WBHIDCO.

d. That it was categorically stated in the aforementioned
Memo, being Annexure “A” herein, that the Department of
Personnel and Administrative Reforms will act as the
Nodal Department for the Scheme, whereas, the Housing
Department, Government of West Bengal will act as the
Implemehting Agency for the Schgme and such
Implementing Agency would be responsible for

undertaking construction activities at all three places.

&. That it is also pertinent to mention in this context that the
said Memo categorically envisaged that fhe Department of
Personnel and Administrative Reforms would be
empowered to guide the Housing Department, that is the
Implementing Agency regarding any matter pertaining to

the speedy implementation of the Scheme and that it

would also be empowered to take decision for removal of

onenaunA)
Subhendu O \ difficulties of the allottees.
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That subsequently, the Housing Department, Government
of West Bengal, being the Implementing Agency, interalia,
initiated all preliminary works pertaining to the said

Scheme.

That thereafter, a Deed of Lease dated January 28, 2022
was executed by and between WBHIDCO and the Housing
Departmént in respect of the concerned plot proposed for
Housing Project for WBCS (Execcutive) Officers. It is of
immense pertinence to state herein that in terms of
Clause B(c) of the said Deed of Lease, the lessee was
required to comply with all applicable laws, rules and
regulations concerning the said plot, the project or its

operation and business.

A copy of the said Deed of Lease dated January 28, 2022

is annexed hereto and marked with the letter “B”.

That a notification dated April 11, 2022 was issued by the

Housing Department, government of West Bengal,

interalia, renaming the said housing project as ‘Oitika’.
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A copy of the said notification dated April 11, 2022 is

annexed hereto and marked with the letter “C”.

i That vide a Memorandum for Possession of Plot dated
April 12, 2022, the concerned parcel of land was,
interalia, handed over by WBHIDCO to the
Superintending Engineer, South Circle, Housing
Directorate and possession of the same, as per
specifications stated therein, was taken over by the
concerned Superintending Engineer, South Circle,

Housing Directorate.

A copy of such Memorandum of possession of plot dated

April 12, 2022 is annexed hereto and marked with the

letter “D”.

1 That pursuant thereto, the Housing Department initiated
preliminary works in connection with the said housing

scheme, like preparation of plan, collection of seed money

~TA D from interested officers, inviting Expression of Interest for
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ke, That thereéfter, application for mutation of the concerned
parcel of land was made by the Housing Department.
Accordingly, certificate of record of title of land was issued
by the New Town Kolkata Development Authority in

favour of the Housing Department, Government of West

Bengal as being the lessee.

A copy of such certificate dated May 30, 2022 is annexed

hereto and marked with the letter “E”.

1; That the Housing Department made and application dated
November 16, 2022 regarding fqr Fire Safety
Recommendation pertaining to the proposed construction
and accordingly, vide Memo dated November 25, 2022,
the Director, Fire Prevention Wing, West Bengal Fire and
Emergency Services, the Fire Safety Recommendation was
duly issued. Necessary No Objection Certificate for High
Clearance pertaining to the concerned parcel of land was
also applied for and duly issued by the Airports Authority

:/ *\
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vide Memo dated August 18, 2023 by the Divisional
Forest Officer, 24 Parganas (North) Divis.ion. It, thus goes
to show that the Implementing Agency, from time to time
had been obtaining statutory licenses/clearances in strict

conformity with the law of the land.

Copies of the relevant documents depicting Clearances
being obtained by the Implementing Agency arc annexed

hereto and marked with the letter “F”(Coly).

That in pursuance of the application made by the
Superintending  Engineer, South Circle, Housing
Directorate, the. Chief Architect, New Town Kolkata
Development Authority vide its Memo dated January 19,
2023, interalia, granted sanction for erection of building

at the concerned premises.

A copy of such building permit dated January 19, 2023 1s

annexed hereto and marked with the letter “G".

That the Superintending Engineer, South Circle, Housing
Directorate vide Memo dated October 04, 2023, interalia,

submitted documents to the Member Secretary, State

160



/’_“‘\
0’1 ARP*

c’ubuclldu
Banc‘["oe

o

—

44

'

X

Environment Impact Assessment Authority, Department
of Environment, Government of West Bengal, being the
respondent no. 5 to the instant O.A, pertaining to
Environmental Clearance for the proposed housing project
at the premises mention hereinabove. Vide a further
Memo dated October 16, 2023, Mr. Basudeb Das was
authorized by the Housing Departmerit, Government of
West Bengal, to represent the department for getting

Environmental Clearance for the proposed residential

complex.

Copies of the said forwarding letters, being Memos dated
October 04, 2023 and Octoberl6, 2023 are annexed

hereto and marked with the letter “H”(Coly).

[ crave leave to produce the annexures to the
aforementioned Memo dated October 04, 2023 at the time

of hearing, if necessary.

That it has come to the knowledge of the respondent no.

10 that the presentation was made by the Housing
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(SEAC), being the respondent no. 6 to the instant O.A, on
March 13, 2024. In the Minutes of the said meeting,
published on April 01, 2024, certain queries were raised
and clarifications thereto were sought for. It is further
evident from the said Minutes that proposal for Fresh
Environmental Clearance pertaining to the said Housing
project; | being  proposal no. SIA/WB/INFRA2/
448547 /2023 was submitted vide file no. 2N-60/2024(E)

dated February 29.2024.

A copy of Minutes of the 3274 Meeting held on March 13,
2024 dated April 01, 2024 is annexed hereto and marked

with the letter “I”.

p.  That it is pertinent to mention in this juncture that in the
Principal Secretary, Department of Personnel and
Administrative Reforms, Government of West Bengal, with
the approval of the Cabinet, issued a Memo dated March
07, 2024 in supersession of the earlier Memo dated

December 18, 2019 (being Annexure “A” herein), interalia,

;“""\
/* ‘ brining about a change in the implementing agency for
.f;) - o
O/ Subhendu “vi - the concerned project. Vide the said Memo, allocation of
E Baner)oe (GPAY
] Kolkata-144 2
- | Regd. No. 008/2022 | [T |
~_7/ Kxpiry Dacer Q /i
LY
\:_ L 4 ()F"\ \




163

X

land to the WBCS (Executive) Officers’ OITIKA Welfare
Society was envisaged, whereby the concerned premises
carmarked for the project was to be handed over to the
proposed welfare society by the Housing Department on
endorsement of the Department of Personnel and
Administrative Reforms. Formal transfer of lease of the
said land from the Housing Department to the said

Welfare Society was also envisaged therein, subject to

certain conditions.

A copy of the said Memo dated March 07, 2024 is
annexed .hereto and marked with the letter “J”.

q. That on April 23, 2024, the WBCS(Executive) Officers’
OITIKA Welfare Society was registered under the West

Bengal Socicties Registration Act, 1961.

A copy of such Certificate of registration'is annexed hereto

and marked with the letter “K”.

i That it is of immense pertinence to mention at this

//""W-::\ juncture that vide a letter dated July 29, 2024 addressed

the Principal Secretary, Housing Department,
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Government of West Bengal, the Secretary of the

respondent no. 10, interalia, requested for sharing of

some vital, pertinent information pertaining to

construction of the said OITIKA housing project, in
reference to the Memo dated March 07, 2024 (being
Annexure “J” herein). A bare perusal of the said letter
dated July 29, 2024 establishes beyond an iota of doubt
that vital information pertaining to the said housing
project, 1ike permission letters sought from various
authorities including original permission letter of the
Environment Department was categorically sought for. It
is of immense pertinence to mention at this juncture that

despite such request, no document whatsoever, especially

pertaining to application for and/or grant of

Environmental Clearance has been received by the

respondent no. 10, till date.

A copy of the said letter dated July 29, 2024 is annexed

hereto and marked with the letter “L”.

.':: ’\ ﬁ\r P\‘ ‘:': }4. \l}\ N\

AT NS4\ That pursuant to letter dated September 05, 2024 by the
y ‘ > / ' _.._.\‘\_; \. (_/;' \i ¢ ;
f “ 4 WA = .‘( ',-_ A\
Q) [ TBant aa .| = Becretary of the respondent no. 10 and consequent upon
<2 | -.-\l'f"'.au!'i‘*\" | @M
T"j \ Reus- Y, pall /L; F
7 T /;o’




165

X

registration of a Deed of Assignment of Lease in favour of
the WBCS (Executive) Officers’ OITIKA Welfare Society on
September 04, 2024, vide a Memorandum for Possession
of Plot dated September 06, 2024, the concerned parcel of
land was, interalia, handed over to the Secretary of the

respondent no. 10 and possession of the same was taken

OVET.

A copy of such Memorandum of possession of plot dated
September 06, 2024 is annexed hereto and marked with

the letter “M”.

That on December 31, 2024, a certiﬁcate. of record of title
of land was issued by the New Town Kolkata Development
Authority wherein it was, interalia, categorically recorded
that the name of the lessee as recorded in the register was
that of WBCS (Executive) Officers’ OITIKA Welfare Society

for the concerned parcel of land.

A copy of such Certificate of record of title of land dated

December 31, 2024 is annexed hereto and marked with

the letter “N”.
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u. That it is thus evident from the facts and circumstances
as stated hereinabove that the Housing Department,
Government of West Bengal, being the original
Implemeﬁting Agency had applied f(')r Environmental
Clearance on February 29, 2024 with all requisite
paraphernalia. Thereafter, in terms of the change in
implementing agency from the Housing Department,
Government of West Bengal to the newly formed WBCS
(Executive) Officers’ OITIKA Welfare Society as per
approval of the Cabinet decision, there was a transitional
period anﬁ, as such, certain procedural ambiguities had
arisen. It is pertinent to mention that it the respondent
no. 10 only came to know that Environmental Clearance
was pending, when it was in receipt of the Minutes dated
Septembef 09, 2025 of the 83rd meetiné which was held
on August 27, 2025 and that immediately upon receipt of
the said Minutes, the respondent no. 10 took immediate
steps and submitted requisite documents on the

,/a PARIVESH Portal for change of App'licant name and
“OTA -
ZQOAREN
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the respondent no. 10, interalia, submitted clarificatory

documents as sought for.

Copies of the said Minutes of the 83rd Minutes dated
September 09, 2025 and the forwarding letter dated

December 22, 2025 are annexed hereto and marked with

the letter “O”(Coly).

I crave leave to produce the annexures to the
aforementioned letter dated December 22, 2025 at the

time of hearing, if necessary.

That vide,.the Minutes of the 32nd Meeting held on March
13, 2024 dated April 01, 2024 the respondent no. 5 had
raised certain queries, as has already been stated
hereinabove. In reply to such query, and in order to clear
any ambig‘uity, the respondent no. 10, iﬁferalia, vide letter
dated August 18, 2025 submitted its clarification to such

queries.

A copy of the said letter dated August 18, 2025 is annexed

hereto and marked with the letter “P”.
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That it is pertinent to state that the SEAC, the respondent
no. 6 herein, in its 97th Meeting held on January 14, 2026
(Minutes published on January 27, 2026) considered and
after threadbare discussion, recommended the application
for Environmental Clearance and further requested the
SEIAA, the respondent no. 5 herein for taking further
action. However, since the instant O.A was filed before the
Hon’ble Tribunal in the meantime, the respondent no. 5 in
its 931 meeting held on January 30, 2026 (Minutes
published on February 05, 2026), interalia, categorically
observed that since the matter was sub-judice, the

respondent no. 5 can only take a decision after the final

outcome of the instant litigation.

Copies of the 97th Meeting of the SEAC dated January 14,
2026 and the 93rd Meeting of the SEIAA dated January

30, 2026 are annexed hereto and marked with the letter

“Q” (Coly).

All other allegations contrary thereto and/or inconsistent

therewith are denied.
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6. [ state at the outset that the principal contention of the
applicant proceeds on an erroneous premise that post-facto or
ex-post facto Environmental Clearance is impermissible in law.
The said contention is wholly misconceived and untenable in

view of the present legal position settled by the Hon’ble

Supreme Court.

7. 1 state that initially the Hon’ble Supreme Court, in the
case of Vanashakti v. Union of India, made certain observations
indicating that .ex—post facto Environmental “Clearance ought
not to be granted in the ordinary course. However, the aforesaid
Judgment was subsequently reviewed by the Hon’ble Supreme
Court, and the earlier observations which, interalia, appeared
to impose a blanket prohibition on the grarit of ex-post facto
Environmental Clearance were reconsidered. Thus, at present,
the position has been crystalized that there is no absolute
statutory bar prohibiting consideration or grant of ex-post facto
Environmental Clearance, particularly where the competent

environmental authorities examine the matter in accordance

ith the applicable regulatory framework.
%
AR\
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8. I state that the contention of the applicant that the project
is liable to be halted or invalidated solely on the ground that
prior Environmental Clearance was not obtained is misconceived,

premature and contrary to the current position of law.

9. [ state that the instant case is not one where the
respondent no. 10 haé completely bypassed the environmental
regulatory regime, thus going to establish its bona fide. The
original implementing agency responsible for the development
of the housing project in terms of the housing scheme, as
stated hereinabove, had already applied for Environmental
Clearance beforé the competent authority, beiﬁg the respondent
no. 5. All other requisite statutory licenses/clearances were
duly applied for and granted. Thus, the respondent no. 10 has
no intention whatsoever to turn a blind eye to the
environmental norms and regulations, as has been sought to be
agitated by the applicant in the instant O.A.

| state that the application for Environmental Clearance

has already been taken up for consideration by the respondent
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as is also evident from the facts and circumstances as stated

hereinabove.

11. Thus, the project is already undergoing the statutory
environmental appraisal process before the competent expert
authority.

12. I state that during the pendency of the Environmental
Clearance process, the works pertaining to the said housing
project was handed over by the implementing agency to the
respondent no. 10, and due to a gap in communication and
understanding regarding the stage of regulatory approval,
certain  preliminary construction activities commenced.
However, such commencement was neither deliberate nor in
wilful disregard of environmental regulations, but arose out of a
bona fide misunderstanding between the implementing agency
and the society regarding the status of the clearance process.
The instant case therefore stands on an éntirely different
footing from cases where projects are undertaken without any

attempt whatsoever to seek environmental clearance.

13. 1 state that it is well settled that while exercising

isdiction under the extant environmental laws, the Hon’ble

7>

/2022
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National Green Tribunal is empowered to take into

consideration principles of equity and proporfionality.

14. I state that pursuant to the solemn Order dated April 02,
2026 passed by this Hon’ble Tribunal, the respondent no. 10
has suspendéd all construction-related activities at the
concerned project site and has also written to the project

management consultant to ensure necessary compliance.

15. Under such facts and circumstances as stated
hereinabove,that the applicant has failed to demonstrate any
immediate or irreversible environmental damage that would
warrant drastic interverition at this stage and, as such, the
instant O.A is not maintainable and sustainable in law and is
liable to be dismissed on that score alone.

16. That it is therefore most humbly prayed that this Hon’ble
Tribunal may pass such Order/Orders as it deems fit and

proper in the interest of justice and fair play.

Solemnly Affirmed and MM/

Declared before me u/s DEPONENT

. "P‘;“@?Sjﬁ'&%
Identified by me

_» Notary
Gevi. of West Beagaln/@
subhendu 0 VR s )/ . 4
Banerja¢ |b '
Kolkaca-144 ” Advocate
Regd. No. ‘f"”%u For Thé Respondent No. 10
Lxpiry Date

SUBHENDU BANERJEE
A Notary, Govt. of W.B.
T Regd. Nc - (08/2022
Aavocate High Ceurt, Calcitia

.« 2027

1 6 APK 20.b
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~ VERIFICATION

Verified at Kolkata by the deponent above named on this _
day of April, 2026 and state that the statements made in
paragraphs 1 to 3 are true to my knowledge, those made in
paragraphs 4 to l4are true to the information derived from the
records of the case which I verily believe to be true and those
made in paragraph 15 and the rest are my respectful
submissions before this Hon’ble Tribunal.

DEPONENT

Identified by me

AO [?}, \\.\ ‘ ! . A i A

»‘)*\ b de e AT *}‘—- ' / AC}VOC&
© ¥ it o\* For The Respondent No. 10
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Government of West Bengal
Department of Personnel and Administrative Reforms
Administrative Reforms Cell
Nabanna, 7% Floor, Room No.708
325, Sarat Chatterjee Road, Howrah-711102.

No. 657-AR/O/3M-24/2017 Dated: 18/12/2019.

NOTIFICATION

The proposal for a Housing Scheme (hereinafter referred to as ‘the Scheme’)
exclusively for the WBCS (Executive) officers has been under active consideration
of the Government for some time past. After careful consideration of the matter,
this Housing Scheme exclusively for the WBCS (Executive) Officers at New Town,
Siliguri & Durgapur is hereby notified, details of which are as follows.

1. The Scheme: This scheme may be called Housing Scheme for the WBCS
(Executive) Officers. It will be implemented simultaneously at New Town,
Siliguri and Durgapur on the land identified by West Bengal Housing
Infrastructure Development Corporation (WBHIDCO), Siliguri-Jalpaiguri

Development Authority (SJDA) and Asansol-Durgapur Development Authority
(ADDA).

9 The Beneficiaries of the Scheme: The benefit of the Scheme will be available to
the officers of WBCS (Executive) cadre and also the officers promoted to

from WBCS (Executive) cadre. / *$OTAR]@ >
£

Subhendu
R Banerjs=
(olkaia-{44

3. Nodal Agency & Implementing Agency of the Scheme: Department q’
will act as Nodal Department for the Scheme. Housing Dep
Government of West Bengal will act as Implementing Agency for the

The Implementing Agency would be responsible for undertaking construc
activities at the three places.

4 Details of Land earmarked for the Scheme: The project at New Town will be
implemented on Plot No. 11/37 having area of 541 acres of Action Area IID of
New Town. WBHIDCO will charge cost of land at break-even price as on
20/08/2014 which will be Rs.16.1759 crore. For the project at Siliguri cost of 2
acres of land identified by SJDA at break-even price as on 20/08/2014 at Mouza
Chhotapathuram, JL. No.78, P.S. Fansidewa, will be Rs.78,50,484/-. Cost of 1
acre of land at Durgapur as identified by ADDA in Mouza- Gopinathpur, J.L

No. 85, P.S - Coke Oven, RS Plot No.2493(P), Lay out Plot No.2A/02 will be
finalized by the UD & MA Department.

Page 1ol 3



5. Pro].?':t Implementation Committee: Department of P&A.R will constitute
Project Level Implementation Committee which wil

I be notified in due course
Th - '
e PIC would be responsible for helping the Implementing Agency in

reparation
prep of model layouts of each categories of flats, assessing requirement

of number such flats and arranging for due publicity of the scheme amongst the
targeted officers.

The committee would also meet periodically for assessing and monitoring the
Progress of implementation, assisting the Implementing Agency in
implementation of the scheme and in removal of such other difficulties, as may
be required by the Implementing Agency.

The PIC would submit reports to the Nodal Department from time to time.

Implementation of the scheme: The Housing Scheme as stated above will be

implemented at New Town, Siliguri and Durgapur by the Housing
Department.

a. Detailed Project Report: The Implementing Agency will prepare DPR for

the Scheme in consultation with the PIC.
b.

Cost: the scheme will be implemented by the Implementing agency on no
profit, no loss basis. The Implementing Agency will charge cost of
construction and proportionate land cost from the allottees.

Finalizing the list of allottees: Applications will be invited from amongst
the members of WBCS (Executive) through wide publicity. Details of
categories / size of flats including' lay-out diagrams with tentative cost,
tentative payment schedule and expected date completion may be disclosed

at the time of inviting application. Necessary software as well as ‘Payment

Gateway’ may be arranged for on-line submission of the application and

initial deposit, respectively. _
The Implementing Agency would help the allottees in availing bank finance
at such negotiated rates of interest and collect the payable amount from the

allottees as per such time line as may be decided in consultation with the
s, PIC,

“ATA
A3 atE
P N\ : =

Pfelecﬁon of beneficiaries will be done on ‘first come first serve’ basis. Flats
4 - ifeach category shall be distributed to the applicants after lottery.

bdia ) '

"'f” 7. Transfér of Assets under the scheme: The allottees of the flats will not be

vu.+ . allowed to transfer the property within 15 (fifteen) years from the date of taking
' " gyerthe possession.

L Ife manner of handover of individual flats and the common infrastructures
OF would be decided by the Implementing Agency in consultation with the PIC.

Page 2 of 3
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8. Removal of difficulties: P&AR Department would be empowered to guide the
implementing ~ Agency regarding any . matter  pertaining o speedy
implementation of the scheme. It would also be empowered to take decision for
removal difficulties of the allottees.

9. This Notification is issued in compliance of the resolutions adopted in the
meeting of the Cabinet on 25/11/2019.

Principal Secretary to the
Govt. of West Bengal

No. 657/1(9)-AR/O/3M—24/2017 Dated: 18 /12/2019.
Copy forwarded for information and necessary action to:

1. The Additional Chief Secretary to the Governot, West Bengal.
2. The Additional Chief Secretary / Principal Secretary / Secretary, «.....oeweee

............................................. Department.
3. The Principal Accountant General (A&E), West Bengal, Treasury Bldgs.,
Kolkata- 1.
4. The Divisional COMIMISSIONET, .covssssisassrnsssnsssssrentan sttt Division.
5. The District Magistrate, e R SR District.
6. The Pay & Accounts Officer, Kolkata Pay & Accounts Office-1/11/11L,
Kolkata.
7. The Treasury OFFICET, voverrennnnrereremmmnsse: B T ST —
g The IT Cell of the P&AR Deptt. for uploading it in the Website of
P&AR Deptt.
B, oo siespesessSE R AR R S
. l,
//*(/\\\: Joint Secretary

P & AR Department
Subhenau
Baner)ss
Kolkata-144
Regd. No. 0882022
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DEED OF LEASE
Jancrgu
{olkata‘144
Reed. No. 008/2022
Sapiry Date
£,4,2027

fS INDENTURE OF LEASE made on this 288 day of . T&N% Y

2022,

BETWEEN WEST BENGAL HOUSING INFRASTRUCTURE

DEVELOPMENT CORPORATION LTD. a Govt. of West Bengal

Company incorporated under the Cempanies Act, 1956 (Act 1 of 1956) and

the Planning Authority, as appointed by the State Government +ide order No

01/04/2022 Query No:-19042001023909 / 2022 Deed No :| - 190406006 / 2022, Document is dtgltaliy signed
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H90-HIHGN/NTP IM-1.98 dated 14" September. 1999, in respect of the
Planning ~ Area  declared  as  such  under  Notification  No., 1423
HEHGN/NTP IM-198 dated 27" August. 1999, hereinafter referred to as the
WBHIDCO Lad. having its registered office at HIDCO BHABAN35-111]

a0

Biswa Bangla Sarani, 3 Rotry. New Town, Kolkatx -700156.
represented by the Managing Director or Joint Managing Director ‘General
Manager (Administration), / General Manager (Commercialn  Gieneryl

Manager (Marketing) of the said State Gowt, Company who is so authorized

by the Managing Director for the purpose of execution of this indenture

hereinafier referred 10 as the LESSOR(which expression shall include irs ¢
exeeutors, administrators and successor-in-office and assigns) for time

oeing entitled to the reversion umnudmul\ on lht. termination of rthe terms

\
hereby agreed 1o be of the ONE I \RI-':\,MQ li()l“bl\’(t DEPARTAINT .
Government of West Bengal, for umi on haﬁd;l of Lmi_mm of West Bengal

. " ‘-"'
having its office a1 New Sccremnqt Bmldmg;! K. 's. Roy Road, Kelkata-
SN
700001 in the district of Kuﬂﬁ%'herciﬂ after referred w0 ws the
L PO

FESSEE(which expression shall where the context so admits include it

exceutors.  representatives.  administrator  and successars-in-office  and

assigns) of the OTHERPART:

Banerjoe
Kolkata-144
Regd. No. 088 /3023
Sxpiry Date

W{ %

Page 2
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WHLREAS although the LESSOR has statewide mandate
provide larger supply of developed lands. the immediate focus aren has
been limited 1o the development of a planned town (herein after called [h*’_
New Town, Kolkata) and the Collector. North 24 Parganas and Colicetor,
Seuth 24 Parganas on the requisition of Government in the Huusing
Department by and under o good number of | and Acquisition (ases had
acquired Targe chunk of land and the same has been duly vested m the

Government absolutely tree from al) encumbrances under Section 16 of the

Land Acquisition Act, 1894:

AND WHEREAS the said Collectors thereafter duly transterred riohy qitle
and dnterest in the said fands and also made over exclusive vucant
possession over the said land free from all eneumbrances upon payiment ut
the price for compensation maney tor such lands to the LESSOR which
Authority has heen conferred by the State Gov. entire responstbifities

' develop the infrastructure services as well as all necessary amenities of
modern cities therein and also to ansfor fands by way of sale or lease 1o

i

the individual persons, conperative housing societies, corporate bodics,

statutory authoritics as the case may he to materialize the dreams of New OTAR
' };'} \

&S

Suphendu
Banerje®
Ketkata-144

Regd. No. D88/

Rxpiry Dalc

1.4.2027

\

Fown as o magor Hub for residential. industrial. institutional and cultara] ’)

PuUIpoOses els.,

! .- t i ])t:l"ﬂ. “"t
LA

"', _’.‘.

~{OF
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4

AND WHEREAS upon such transfer of lands and possession
thereof being handed over to the LESSOR. the LESSOR is Lwtully
seized and possessed of or is otherwise well and sufficiently entitled 1o the
said Jand for the period of demise as mentioned hereunder free from all
encumbrances which include all that piece and parcel of land described
in the schedule hereunder written:

AND WHEREAS the LESSOR in consonance with the main
object and intent as spelt out in the Company's Memorandum or
Association, has  already developed, built and  provided neeessary
infrastructure on the said lands for making it suitable tor setting up the
proposed township;

AND WHEREAS after having developed the said lands and building
necessary intrastructure there on the LESSOR has demarcated afresh the
said acquired lands in several plots under different categories and has
made the same ready for allonment and Leasing out the same 10 the

' prospective LESSEES i strict (.‘mlihrl.]]ii}' with the prevailing principle

of allotment based on policy decision of the State Government and

her Rules and Regulations as prescribed  or might be framed our from

Subhnenau
Baner)es
Kolkata-144

Regd. No 098 /2022

Lxpiry Dat

.4,2027

: Lo time for New Town, Kolkata and more specifically according o

’

1s. specitications, clevations, designs and sections duly sanctioned

é? the Competent Authority upon compliance of mamtaming the use of
4
Page 4 ol 24

ot -
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W

occupancy of the building in particular for the purpose of which the land

is allotted:

‘/g guphendyd
Baner)®®

Kolkata-144
Regd. No 98 /2

| “P‘ly pau Q,3-
‘\’% 1.4.2027

AND  WHERLEAS in response 1o the Memo no. 2579-..

PAR(IASYComur-17/2017 du. 09/10/2017 of the P& AR Dept. Govt, of

W.B regarding allotment of 200twenty) acres of land in New Town
Rajarhat area for the purpose of construction of Housing Scheme tor the
WBCS(Exe) Officers, it was communicated by WBHIDCO that the plot

bearing no.lD/A37 in AA-HD of New Town Kolkata measurings.41

Acres had been identified for the purpose at the IGR market price of

Rs.103,87,20,000/- (Rupees One Hundred Three crore eighty-seven lukhs

wenty thousand)only Le ' 19 20 crores per acre (vide memo no. M-

ATHIDCO/ADMN-3388/201 7dated 27/1 172017),

AND WHEREAS it was resolved in the 102" Board Mecting of

WBHIDCO held on21/12/2017 that . after receiving necessan

confirmation from the concerned Department. regarding suitability of

&

the said plot no.11D/37 in AA-Hi) of New Town Kolkata at the IGR
Market Price of Rs.19.20 crores -per acre, the proposal would be sent 1o
the State Govt., in the UD & MA Dept. for consideration & approval by
the Standing Committee of the Cabinet on Industry, Infrastructure &
Employment of the State Govt..

' \ 1A
| e

] )‘*-
! L ' -

Page Sof 24
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Subhendu
BanerJ‘:
Kolkata-14
d_om R /2022

Txpiry vau

1.4.2027

AND WHEREAS WBHIDCO was informed by the P & AR
Deptt. Govt. of W.B that the State Govt. had found the land measuring
541 acres on plot no.lID/37. in AA-IID of New Town suitable for
atlotment for the ownership housing scheme exclusively for the
WBCS( Exe) Officers, at the break-even price prevailed on 28/08/2014,
the date on which the scheme was announced by the Honble Chier
Minister (vide memo no. 1&-PARIARVO/IM-24 201 7dated 14:01. 201 Yi.
AND WHEREAS P& AR Department. Govt, of W.B,. was informed in
WBHIDCO that value of the Tand measuring 341 Acres bearing plat no,
D37 in AA-ID, g per break-cven price prevailed on 2808 2014 was ¢
Rs.16,17,39.000/+( Rupees Sixteen Crore Seventeen Lakhs Fifty -nine
Thousand) onfyv 47 Rs.2.99crores acre [Vide memo no, M-20] HIDCO
/ADMN- 3388201 7died 150] 2019 of \\’BH!I)(.'(’)].
ANDWHER] AS Notitication '-.\;u; issued by the P& AR Dept., Gone
of W.13 rcg:u‘dhig the "Housing Scheme tor the WBOUS( Executive) Offieers
‘ in compliance with the resolutions adopted in the meeting of the Cabinel
dated 25/1 172019 wherein it Was menuoned that Dept, of PEAR, Govt. ot
W would act as Nodal Department for the scheme, and the Hoosing
Department, Govt. of W.B would act as the Implementing Ageney for the
same [vide notification no. 037-AR/O/IM-24/2017 dated 18122019 of

the P& AR Dept. Gove. of W.B|,

Page 6 ol 24
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AND WHEREAS the physical arca of the identified plot was found

S.4lacres as per joint measurement for which lease premivm ameuning o
Rs. 16.17.59.000/<(Rupees Sixteen Crore Seventeen Lakhs and Fifty-nine
Fhousand) only at the break-even price @ Rs.2.99 crores Peroacre. as
prevailed on 28082014 has since béen paid hy the LESSEE 1w the
LESSOR,

Now this INDENTURE WITNESSETH that in consideration of the
purposes tor which the land hereinafter referred 1o and menticned in the
schiedule hercunder written is required by the LESSEL and inconsideration

ol u premium of Rs.16.17.59,000 - {Rupees Sixteen Crore Seventeen | akine
and Fitty-nine Thousand) only paid by the LESSEE the receipt whercol the:
LESSOR doth hereby admit and acknowledge and in consideration of the
LESSEE agreeing 1o observe and perform the terms and conditions

mentioned herein alter and also in consideration of the fact that the I ESSET

nas taken inspection of the said plot of land and has sausfied itself as o the
conditions and description of the plot of land and also us 16 the amenities
and facilities appertaining (o such land and as w the natre, scope and evtent
of benefit or interest provided therein b_\'l the LESSOR. the LESSOR doth
hereby grant and demise unto the LESSEE such land more fully deseribed and
mentioned m the schedule hereunder written (herein afier referred terus the
said demised fandjto hold the same for the period of 99 vears yicidin;_:' anl

Page 7 of 24
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Wxpiry bat
1.4.2027
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paying there for u lease remt at the nominal rate of 0.25%\{)%@*!@?&;'(
preminm per annum and subject o the terms and condition s herein alier
covenanled,

A, The LESSEE with the intent that the obligations and covenants shall
continue throughout the petiod of demise agrees and coverants with
the LESSOR as follows:-

i) The LESSEE shall pay the annual Lease rent at the nominai rate of
0.25% of the lease premium per annum as mentioned ahove (o the
LESSOR within 30th April of every financial vear from the date of
registration of the lease deed. !

i) The LESSEE shall maintain the land with boundary pillars. which
the LESSOR demarcates. in good and praper condition i the cost of
the LESSEL during the period of demise for casy identification of the
said land.

W) The LESSEE shall use the sajd demised land exclusively for e
purpose of constructing  building thereon at the cost of the
LESSEE in conformity with the Building Rules & Regulations as
applicable in New Town. Kolkata and other Rules and Regujations
as prescribed or might be framed out from time to time {or the Nev
Town, Kolkata and more specifically  according 10 plans,
specifications, clevations designs and sections sanctioned by the

Page 8 of 24

i} .
[ . N

# 4 "t

01/04/2022 duery No:-19042001023909 / 2022 Deed No :] - 190406006 / 2022, Document is digitally signed
Page 11 07 35




188

- -

Y

Competent Authority and with the condition as the LESSOR may
decide and shall use the said demised land and the structure
thereon exclusively and wholly for" construction of residential
accommodation for the officers of the WBCS(Exe)cadre and also
the Officers promoted to [AS from WBC S(Exe) cadre” under the
principal use "Residential" and no part of such building or land
shall be used for any other purpose.

iv)  The LESSEE shall have 1o undertake construction of the building
on the said plot in accordance with the sanctioned building plan
and applicable  building rules and will have 10 commence .
construction within 6 (six) months from the date of delivery of
formal  possession and complete  construction  and fully
commission the project proposed 1o be set up on the said plot
within a period of 36 (thirty six) months from the date of delivery of

1

formal possession. Time in this regard shall always be the

)t\ b }A\essence of the contract. Provided. however, the LESSOR or the
Qubheadu g
Banerjec O sal | P AaY at re ol e : L ek .
R tieats. 144 cal body may at its discretion on an application received from
Re u No. b 24 i,
" Sapuy SSEE and upon payment of such fees or penalty by whatever
R A

\\ﬁ) name called, as may be fixed, grant extension of lime to

.

commence and/or complete and commission the project for such
period as may be determined, Upon the LESSEE's failure to

Page 9 of 24
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10 E g
comply with this condition of Lease to sel up, complete consruction
and commission the project within the time fixed, or as may be
extended the allotment and lease shall be liable 10 be cancelled

and the LESSOR shali be entitled to re-enter into or upon the said

plot and resume possession thereof.
vl The LESSEE shall neither make any excavation in the fund nor
remove any earth ¢ subsoil there from except in the course of

normal construction or repairing of the building, it necessary. in

OT A R P contravention of provisions of any Act and Rules of the fand use

b st - and management and, if made with the prior permission of the
A Banerjes \\ & |
atkatg-14= Z , _ i
I e . |7 Competent Authority, regard shall be had so that the surroundling
P |
2 / Q

: fé)\ plots and common area possessed by the LESSOR are not

w  disturbed in anyway.

- vi)  The LESSEL shall not alter the location of the scwer/water
connection lines except with prior approval of LESSOR, which
shall not normally be allowed for the sake of greater interest of
the project area.

vil)  The LESSEE shall be liable to ﬁlak‘d all payments towards taxes.
fees. rates, any other impositions etc. that may be levied by any
focal authority (in future) with effect from the date of these
presents.

Page 10 of 24
i ? -1 A
} \ J ’ / 2]
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viii)  The LESSOR shall remain indemnified against any such claims
/ dues payable by the LESSEE to any local authority in future

ix)  The LESSEE shall not carry on or allow to be carried on in the
said land any unlawful, illegal or immoral activities which nu
be considered offensive or a source of any annoyince.
inconvenience or nuisunee to the area surrounding the demised
premises.

x)  There shall be an option of renewal of the lease period on such termy

and conditions as may be imposed by the LESSOR and included
such renewed lease deed. The LESSEL shall restore the Jand o its

original condition before expiration of the lease period in cuse such

option of renewal is not exercised and shatl makeover peacetul vacumt

Subhendu
Banerjee
{atlkata-144

Resa. Vo, 4872022

Rxpuy Da2u

1as possession of the demised land on termination of the fease Regard

!

shadl also be had so that the surrounding plots of other allotees and

C common areas possessed by LESSOR are not disturbed in any wan
The LESSEE shall be Hable for all repairs and maintenance and
keep such land ina good condition at his own cost.

x1) The LESSELE shail not Sub-divide or Sub-let or Sub-tease the demised

land / building constructed thercon ar any part thereo! or any structure

constructed  thereon without prier written * permissigh . of  the
. Y
LESSOR. jﬁ-,*;. TR
- LI T ":‘:
1;.(? & ’» 5
ol i) ! oy L 9
y o ! "é"'- 4 Page 11:bi 24
.‘J‘ 4 § 2 U f"‘,‘/‘ s ?
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Lt

xif)  The LESSEE shall obtain all necessary prior clearances and Licenses
from the uppropriate authorities for establishing the intended Project

as required under Law for the time being in force and shall also Qo

ancomplying with all the terms and conditions of such clearances

{ throughout the period of Lease,
Niii) The LESSEE shall not assign, alienate or wansfer the demised land
or any part thereof without prior written permission from the
EESSOR who reserves the right to refuse such proposal considering its

merit. or may allow on receipt of such payments as may be

determined by the LESSOR... However, in case of LESSEE s

ability 1o continue the fease for the unexpired time period ol the Jease,

the LESSOR shall have the right of pre-emption and upon the

Banerjee ‘ . % e ol - e n
,H olkata- 44 eNercise of this right the building constructed by the LESSEE on the
‘n qud. No. 'ﬂﬁf’l()?? m

i
Sxpuy Date dand shall be taken over by the LESSOR at a valuation of the

1.4,2027

building made by the LESSOR on the basis of the cast of

o construction of the building less depreciation at the usual rate or the
market value thereof, whichever is less. The value of the land will
ve the amount of the premium paid by the LESSEE. The land shali.
however, have to be surrendered by the LESSEFE to the LESSOR.

xiv)  The LESSEE shalf allow any person avthorized by the I FSSOR or
Lucal Body concerned to inspect, maintain and constructreconsiyuct

Page 120124
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the sewerage lines, water supply lines and storm water drains. water
meters and other wtility services or to do any work in connection
therewith within the plot without any obstruction or hindr;ﬁwe by
the LESSEE.

xv)  The LESSEE shall pay and discharge all existing and future rates,
taxes, other impositions, charges and enhancement, it any, ol kand value
on the date of purchase in respect of the said demised land and structure
thereon which as and when may be determined by any Competent
Authority to be payable by the LESSEE to such authority under the

provision of law for the time being in force.

xvii) The LESSEE shall keep the LESSOR indemnified against any and all
claims tor damage which may be caused to any adjoining buildings or

other premises in consequence of the execution of the aforesaid works

and also against all payments whatsoever which during the progress
of the work, may become pavable or be demanded by any locul

authority or authority in respect of the same works or of anything

Page 13 ot 24
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~done under the authority herein contained.

xviii) The LESSEE is liable to compensate tor any damage caused by the
LESSEE to the common areas, which are under the possession and
authority of the LESSOR in course of any construction work
undertaken by the LESSEE on the said demised land.

xix) The LESSEE shall carry and perform all the obligations and dutics

covenanted herein and observe and pertorm all Laws, Rules and

Regulations which may be required to be observed and performed
by the LESSEE in this regard at their own costs and responsibility.
xx) Hoany ol the aforesaid terms and conditions is violated or any act is

done in contravention of the aforesaid terms and conditions

covenanted herein by the LESSEE or any of its agentemployees,

Kotkata-144
Regal. No. Jﬁbfmg
Sapiry Late
1.4.2027

22l the LESSOR shall have the right 1o revoke the lease and to re-enter

into possession of the demised plot of land and resume the same

\@Q) including the structure thereon. if any, even after the handing over

of possession to the LESSEE on such termination of lease.

xxi) The LESSEL at its own costs shall maintain necessary atdlity services
and amenities including sewerage, sanitation, drainage. clectricin.
water and Gas Supply and other civie amenitics within the plot of land

hereby demised.

L 1 Page 14 01 24
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xxii) The LESSEE shall not encroach in any manner the adjoining
land/road‘path way or any part of the area bevond the allotied plot,
The LESSEL shall be fiable to compensate for any damage caused
by it directly to the infrastructural amenities or facilities of any hind
provided by the LESSOR in the entire adjoining arcas

Xxiii} [t at any time it is found that the allotment of the demised land hus

been obtained by the allottee by misrepresentation or fraud.-the

allounent shall stand terminated and the LESSOR shall be entitled o its

rights as contained in para A(xiii) above.

¥
Subhendu
=/ “Banerjec \©
Ketkata-144 - : ' .
Regd. No. 198/2022 &5 ,
Bxpury Date @ N e
B. The LESSEE further covenants with the 1LESSOR as foltow s,

1,4.2027
F Q‘Q) a) The l.IiSSE’E will' pay and discharge all existing and future municipal

Zo

\-.,_
rales. laxes, agsessments. impositions and outgoings whatsoever which
now are or any time hereafier shall be imposed or charged upon the
transfer of the said plot and which may be pavable by the owner or
oceupier thereol whether in respect of the transier of the and com prised
in the said plot or the building to be erected thereun or atherw ise.

bY The LESSEE will comply with and follow ull applicable laws. rules
and regulations for construction and the use. enjoyment and possession

of the said plot and the project.to be set up thereon finciuding but not

Page 15 of 24
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limited to the Land Use Development and Conwol Plan (LUDCP)
Development Contro! Regulations framed for the New Town Arca or
part thereol and or the Building Rules] and have to be solely answerable

and responsible for all breaches and/ or defaults incompliance thereof,

The LESSEE will comply with. at all times. all applicable laws, rules

¢
and regulations concernmg the said plot the project or its operations

and busingss

) The LIESSEE will arrange tor and establish a scientific process tor

the collection of garbage. refuse and sewage generated from the said

Lt\p%nt andror trom the project to be set up on the said plot in accordance

P uuh applicable laws, rules and regulations.

\—/ c:) The HSSF[* will install necessary poliution control equipments and
facilities and abtain necessary periodical clearances in this regard {rom
the applicable authorities.

f) The LESSER will ensure that the quality of effluents. if uny. generated
from the said plot shafl conform to the norms laid down by the West
Bengal State Pollution Control Board and to discharge all etfluents m
accordance with applicable laws, rules and regulations.

The LESSEE will keep the said plot clean and free from all sorts of

m——

L1

nuisance and not allow accumulation of water which is ar can he 2
fiealth risk or unhygienie, on it at any time.

| Page 16 of 24
LW .
LA ;
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The LESSEE will keep all structures 1o be erected on the said pht in

good and tenantable repairs and condition and to maintain the same
i good repair and condition

The LESSEE will take necessary precawtions towards fire safety and
to carry out regular maintenance and replacement of electrical
wirings, mstallations and appiiunc'cs.

The LESSEE will allow the LESSOR or Local Body. its agents and
servants with 24 hours previous notice in writing o enter into and upon
the said plot and view the state and condition thereof and to give or leave
notice of any defect in such condition which the LESSEE shall he
liable to make good within 13 days after such notice has been given
or left,

The LESSEE will execute to the satisfaction of the LESSOR or [ocal

Body all such works and observe and perform all such rules and
conditions which shall appear to the LESSOR or to the sunitary-
authorities of the State to be necessary or desirable in order 1o keep
the said plot in good sanitary order and condition,

) The LESSEE will preserve and have to keep intact the houndaries of
the said plot and have to keep them well demarcated with boundan
walls, pillars or fencing according to the requisition from time to time s
maybe made by the LESSOR and have to point them out when

Page 17 of 24
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required by the LESSOR 1o any officer duly authorized by the
LESSOR in writing to inspect them. Should any houndary mark he

missing. the LESSEE shall report the fact to the LESSOR. The

Fi

LESSEE shall maintain such boundary walls, pillars or fenving in
/ good and proper condition,
m)The LESSEE will take steps to ensure that no other person mn
encroach into or upon any portion of the said plot.
nj The LESSEE will make all arrangements for security, fire fighting

and fire satety and all necessary civie facilities and amen:ties as nuy

be required for preservation and protection of the said plot at its own ¢ost
; | ‘
% Regd. No. 0 and to the satisfaction of the LESSOR,

The LEESSEE shall not use or allow the said plot or anv par! thereol
_ | ¥ 1

9]
or any construction there on to be used for any purpaoses other than the
purposes for which the snmL‘ has been offered w the [ESSEL s
mentioned above under para-A(iii) of the covenants of the LESSEL.

The LESSELE shall not amalgamate the said plot or any part thercof with

]
-
—

any other plot or plots of land without the prior permission of the
LESSOR/Local Body.

The LESSEE shall not allow the said plot or any constrietion theraon -
I A

,_
-

orany part thereof to be used as a place of public worship ar burial and

.

not allow any shrine, temple, mosque. church or any other kind of place

Ptlg‘i 18 ul 24
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of worship or any kind of public or private religious or charitable trust
to be erected there on or any part to be used for the said purposes.

r) The LESSEE shall not encroach or allow er sutfer any encroachnient

to be made upon the adjoining roads or any portions of lands
surrounding  the said plot or upon amy other adjoinine land
whatsoever and in the event of the LESSEL committing a breach ol umy

of the terms contained in this clause. the LESSEEF shall in addition 1o all

other rights available w0 the LESSOR tor breach of this condition. be
liable o pay to the LESSOR damages a1 such rate and for such period as
the LESSOR may in its absolute discretion think fit and proper
PROVIDED ALWAYS that in the event of a breach of the covenants
Benerjee contained in this clause on the part of the LESSEE, the LESSEL shalt.

Keltkata-144

g/ E %05 . " v ;
R“ﬂdh';‘:ry 5{:,{3022 i addition, hold the LESSOR harmless and indemnified against any

loss. damage, claims or actions whitsoever thar the 1.ESSOR mav be

put to or the LESSOR may in any wise incur in any way relating
thereto or arising there from

s) The LESSEE shall not at any time herealter. open ar work or dig any
quarries for clay. gravel or sand, in upon or under the said plot and
the LESSEE agrees that the LESSOR reserves the right 1o all
minerals in the said plot together with such rights of wuy and an
other reasonable facilities as may be required for mining, cuthering

Page 19 of 24
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and carrying away such minerals PROVIDED THAT the LESSEE
shall be at liberty 1o dig pits and make other excavations for the
purpose ol foundations for constructions of’ permanent buildings
structures thereat.

t) The LESSEL shall not claim any dumagc or compensation for delay in

providing any infrastructural facility such as sewcrage connection.

waler supply. electricity connection for the said plot or for any other
simifar cause.

The LESSEE shall not do or cause to be done in or upon the said piot

ar any part thercof or in the building that may be erected thereen, any

act or thing which shall or may be or become a nuisance, damage.
annoyance, inconvenience or danger to the said plot or to the owners
or occupiers of any adjoining or neighboring land or premises.

v) That any relaxation and indulgence granted by the LESSOR to the
LESSEE shall not in any way prejudice the rights of the LESSOR.

w) That the failure of the LESSOR to enforce in any one or inoere
instances, performance of any of the terms covenants and conditions
of the allotment shall not be construed as a waiver or relinguishment
of any right or claim granted or arising hercunder or of the future
performance of any such term. condition and covenant and such fuilure
shall not in any way affect the validity of this allotment or the LESSOR

Page 20 ot 24
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rights and LESSEE's obligations. The LESSEE agrees that a waiver of
any term or provision hereol may only be made by a written instrument
of madification of allotment executed by both LESSOR and

LESSEE.

X That any stnony powers as may have been or will he conferred upon
the TESSOR shall automatically apply 1o the said plotand provisions in
that respeet shall be deemed to have been in corporate in the offer by
way of reference and the LIESSEE is decmed to have constructive

notice thereot,

C. The LESSOR hereby covenants with the 1ESSEE as follow s:-

t. The LESSOR has good and marketable title in the land described in
the schedule hereunder written free from all encumbrances and the
LESSOR has alf right 1o wansfer the said land 1o the LESSEE on
leasehold by executing this indenture.

‘ 2. The LESSEE observing, performing, tulfilling and discharging all the

responsibilities covenanted herein shall hold and enjoy the said demised

h:md for the period of demise without any interruption by the [ FSSOR

orany of its agents or representatives whosoever.

3. The LESSEE shall be provided with all facilities T teoard 1o sew e

s il
P

connections. water supply. roads and- otlier .lamcni'.ics";u.-.-m;:} be

ff 3 “b, i " -
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availuble to similar other plots of fands of New Town, Kolkata Facilities
of services such as roads, sewer drain lines and watertines will be made

available at the peripheral roads (where such lines have been taken as

per planning abounding the demised premises) from which conneetion
will be taken by the L ESSEF at his her their its o 1 COsL,

a1 . - . ar &l s

] 4. The LESSOR further covenants with the LESSEE to save harmiess.

indemnify and keep indemnified the LESSEE from or aguainst all

encumbrances, losses, claim charges and cquities whatsoever arising

or aceruing before execution of these presents,

Banerjeoe
Kolkata-144
Regd. No. 1¢8/2022
Kxpiry Date
1.4.2027
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ALL  THAT piece and parcel of land measuring  abou
2101 odsqam. (5.4 acres) be the same or fittle more or Jess being plot no,
HD37 in Action Area 11D on Street Nus.0676 (40 m.wide) and 07371 15,0
mowidel situated in the New Town, Kolhata, Police Station-Airport, District
North 24 Parganas. erstwhile i the Municipal arca falling within Moz

Gopatpur, JL.N0.02 under Rajarhat- Gopalpur Municipality,

Butted and bounded as follows:-

ON THE NORTH : HIDCO LAND and Premises no. 46-0675

ON THE SOUTH : Street Nos.0676 (40.0MWide) andi737(18MW ide}
ONTHEWEST  : Swreet no. 0757(18.0Mwide) and HIDCO Jand
ONTHEEAST : Street No.0676 t-}().(.la\-I.x\ialc) and Premises No4o-0676

Kolkata-144
Regd. No. J08/2092
Kxpiry Date

. Pave 23 ot 24
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Regd. No. 008209,
Sxpiry Dage
1.4,2027

IN WITNESS WHERE OF the parties to these presents have hereunto
set and subscribed their respective hands the day, month hand vear first
above written.
SIGNED.SEALED AND DELIVEREDBY

¢ :

© CIN :U70101WB19995GC088276
FOR AND ON BEHALF OF THE WEST BENGAL HOUSING
INFRASTRUCTURE DEVELOPMENT CORPORATIONLTD.
(LESSOR)

(a'f;I.’ EN€ Kot (gl

o i 4 no
General Manager (Marketing) /43
' General Manager (Marketing)

In presence of the Witnesses Wt WBHIDCO W.B. HIDCO LIMITED
| }/:”} e PAN: AAACWALISF
= vy Syve

{‘L‘”f‘nl tDRABRATH f‘f‘”

Asalt. iu’m.;a ({;j iy
!H 't’} ARy F T AT

[ RS]

./‘"".f.\ il o i';:-rla’\ o d&,
AN .
Special Officer (Marketing)

SIGNED rﬂ%”&’\*r)”(?\' BEHALF OF HOUSING DEPAR iIW"\’
GOVERNMENT OF WEST BENGAL(LESSEF) g
;

i

5:

f A

{ e
,a RUIEE SN

*‘\dd:tmnai Sech tary b T
1o the Gowrnmun oj W, B&-{f‘uu BA:\I =“RJEE

Housing DLPs{Tfﬂ]LI]l\Dn“]nr Wi A
In presence of the Wimesses HOUSING D ME
Govi, of West ungal
l. Jla""f’ T\Q‘I\fﬂ J‘I('\"’l\ ﬁ"‘x-'fa
}hfﬁu-ﬂ Ha I\ff'r“]HFr{ &C\!P crf l;"-'-e. Nig- 8’1‘.1'.?:5 ’{(?‘_ t
Ci’ i\'z{ﬂ.xw Kv. Jearea.
’ ]
i A T & ™
o \ P panty f{‘.r-,i !;,‘ n [ ' #
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SITE PLAN OF PREMISES NO.44-0676, PLOT NO.HD/37 IN AA-IID

OF NEW TOWN, KOLKATA.
MOUZA - GOPALPUR, J.L NO 2, ERSTWHILE RAJARHAT GOPALPUR MUNICIPALITY.
UNDER AIRPORT POLICE STATION
SCALE - 1:2000

AREA = 21911.64 S.M.(5.4] ACRES

i _!\',_. S
] 46-0676 T 7
| w
- 176500 =
R e =z
=
e )
o H o ¢
g i z I
8 -1 iR O |
T 7] oz
f bloE
] flom
| i £ ‘
i ) i =
. e 159905- T
! STREET NO. 0757 (18.0 M. WIDE) ﬁﬂ)’ R
f - - e o |
| |
| |
| :
i S S
. ry. 3
1 p. - : :r {.‘(j"a‘}-..‘ l'i_.L P ,lﬂ L
:%4; E. Y ,;.,,C g’\“{[“— ) General Manager (Marketing) ¢
W.B, HIDCO LIMITED

Chief Planner

.:.‘—: : i: = :; ‘;l_en‘\
Hidco Bhabon, $5=1111{WAR), New Town, Kolcola~00155
PREFARED BT : ANTA

-

ALL DIMENSIONS ARE IN MM.

01/04/2022 Query No:-18042001023909 / 2022 Deed No :| - 190406006 / 2022, Document is digitally signed.
Page 28 of 35




A | 205
-

SITE PLAN OF PREMISES NO.4L-0676, PLOT NO.IID/37 IN AA-IID
OF NEW TOWN, KOLKATA.
MOUZA - GOPALPUR, J.L NO.2, ERSTWHILE RAJARHAT GOPALPUR MUNICIPALITY
UNDER AIRPORT POLICE STATION
SCALE - 1:2000
AREA = 21911.64 S0.M.(5.41 ACRES)
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SIGNATURE OF THE EXECUTANT/
LESSOR/SELLER WITH PHOTO

UNDER RULE 44A OF THE I.R. ACT 1908

N.B.- L.H BOX - SMALL TO THUMB PRINTS
R.H. BOX-THUMB TO SMALL PRINTS

|
LH |
| | .i
- " ', S P - = _;_
RH bt ' i i |
By .
Banerjee \
Kelkata-144 |
Q) "
General Manager (Marketing) . = ’°
West Bengal Housing Infrastructure Development .'-'v
Corporation Limited -~ 2
“ . }.‘- .: o .
* g o
et N
r:__‘t ." Y "
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No. M -0 JHIDCO/Admn-3388/2017 /11D-37 Date 2%.
To
"~ The Additional Registrar of Assurance-I/II/II/IV,

5, Govt. Place,

Kolkata- 700 001

Sub: Forwarding of prepared Deed of Lease executed between WBHIDCO Ltd,
and HOUBING DEPARTMENT for registration. as per rule 224 of West  Bengal
hegwtralmu Rules, 1962 in respect of Plot No HID-37, Premises No, 44-0076.
Category- Bulk, Action Area HD.

Ref: Notification Ne.2851-F.F, Kolkata d‘m*d 16.8.2004 of the Finance {Revenue)
Dept., Govt. of West Bengal regarding exemption  (under section 88 of the
Registration Act, 1908} to MD, WBHIDCO or any officer authorized by him
from personal appearance before the Registering Authority for Kegistration of
Deed executed by WHBHIDCO.

Sir,

I am directed to inform that being duly authorized by WBHIDCO Ltd., the
LESSOR, a Deed of Lease has been executed by the undersigned in favour of the
LESSEE, HOUSING DEPARTHENT.

It may please be noted that, Sheuli Banerjee, W.B.C.S{Exe] Add] Secretan,
Housing Departmert, Govt of West Bengal, the Lessor, is going to present the siid
indenture before vou for rematration of the same.

You are requested W please accept the presentation of the said Deed and idmit
it to regisiration.

The undersigned has heen exempted fram personal appearance bufore the
Registering authority under the notification cited above.
Thanking you,
Yours sincerely,
tncl: i Printed executed deed with Stamp duty .
i) Site Plan - 02 (two) sheets. OF e dowpsan s
General Manager {(Mktg.)

Mo M- S HIDCO/ Admn-
Copy forwarded for information t

A8B[2017/11D-37 Date :

luhf’t d COPY (Jf the same o this office

“

Banerjee
Kelkata-144
Regd. No. 088/3022
Sxpiry Dat:
1.4.2027

General ManageriMkrg;

. . ﬁ_,.w,____________-_.dq,. BF \ﬂ@
EST BENGAL HOUSING INFRASTRUCTURE DEVELOPMENT CORPORATION 11D,

(A Govi. of West Bengal Undertaking)
“HIDCO BHABANT, Premises No. @ 35 - UHI, Biswa Bangla Sarani, 3rd Rotary, New Town, Kulkntﬂ-?l!!}lﬁh' ‘
elephone @ (0335 2324-6037/6038. Fax No. : (033) 2324-4833/3016/6009, c-mail : whhideolid'@ygmail.com {infoa whhideo.in
Website : www.whhidcoltd.com  CIN = U010 WRBI9995GON89270
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Major Information of the Deed

'Deed No : ~ [11904-06006/2022 Date of Registration  [01/04/2022
|Query No / Year 1904-20010_@_3909!202':27 Office where deed is registered
'Query Date 31/03/2022 9:46:44 PM A.RA. - IV KOLKATA, District: Kolkata B
Applicant Name, Address |Sk Nasir .
'& Other Details Thana : Hare Street, District : Kolkata, WEST BENGAL, PIN - 700001, Mobile No. :
9831264415, Status :Advocate N
Transaction Additional Transaction
[0404] Lease, Lease in flo Government o
Set Forth value Market Value
Rs. 101,51,12,881/- o
; ‘Stampduty Paid(SD) _ : Registration Fee Paid
‘Rs. 100/~ (Article:35) Rs. 0/- (Article:A(1))
'Remarks Lease Period 99 Years s Advance/Premium Rs 16,17,59,000/- Received Rs. 50/- (

FIFTY only ) from the applicant for issuing the assement slip.(Urban area)

Land Details :

District: North 24-Parganas, P.S:- Airport, Municipality: BIDHANNAGAR MUNICIPALITY CORPORATION, Road: Hidco:
AA-II-D, Mouza: Gopalpur, JI No: 2, Pin Cade : 700136

Sch Plot Khatian | Land Use Area of Land| SetForth Market Other Details
No | Number Number |Proposed ROR Value (In Rs.) Value (In Rs.) ]
L1 [RS-37 Bastu Bastu 5.41 Acre 101,51,12,881/-|Width of Approach
Road: 131 Ft.,
541Dec 0/-10151,12,881 /- .

D Subhendu

/ Banerjee \

; Kotkata-144 ] }

a Regd. No. (98 /202

70 Sxpiry Date /
1.4.2027

Lessorpé
S| | Name,Address,Photo,Finger print and Signature i
No
f

1 |West Bengal Housing Infrastructure Development Corporation Ltd .
Hidco Bhaban, 35 1111, Biswa Bangla Sarani, 3rd Rotary, City:- , P.O:- New Town, P.S:-New Town, District:-Nortr|
24-Parganas, West Bengal, India, PIN:- 700156 , State Government Office, Aadhaar No Not Provided by UIDAI, |
Status :Organization, Executed by: Representative, Executed by: Representative

Lessee Details :

Sl Name,Address,Photo,Finger print and Signature

No :

1 |Housing Department Government Of West Bengal o

1, K'S Roy Road, City:-, P.O:- G P O, P.S:-Hare Street, District--Kolkata, West Bengal, India, PIN:- 700001, State
Government Office, Aadhaar No Not Provided by UIDAI, Status :Organization, Executed by: Representative

01/04/2022 Query No:-19042001023909 / 2022 Deed No :| - 190406006 / 2022, Document is digitally signed.
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Representative Details : S
g SI | Name,Address,Photo,Finger print and Signature

No

Mr ASOKE KUMAR ROY
Son of Hidco Bhaban, 35 1111, Biswa Bangla Sarni, 3rd Rotary,, City:- Kolkata, P.O:- New Town, P.S:-
‘New Town, District:-North 24-Parganas, West Bengal, India, PIN:- 700156, Sex: Male, By Caste: Hindu,
Occupation: Business, Citizen of: India, , State Government Office,Aadhaar No Not Provided by UIDAI
Status : Representative, Representative of : West Bengal Housing Infrastructure Development
Corporation Ltd (as General Manager)
2 : Name ~ Photo Finger Print Signature

Sheuli Banerjee
(Presentant )

Daughter of

|Date of Execution -

{ 128/01/2022, , Admitted by:

i ‘Self, Date of Admission:

' 01/04/2022, Place of
Admission of Execution: Office

—_

y

»

)
/df/};\/x LA AAd 2
i

Apr 12022 2:47PM LTI 01/04/2022
01/04/2022

1, K S Roy Road, City:- Kolkata, P.O- G P O, P.8-Hare Street, District:-Kolkata, West Bengal, India,
PIN:- 700001, Sex: Female, By Caste: Hindu, Occupation: Service, Citizen of: India, , State
Government Office,Aadhaar No Not Provided by UIDAI Status : Representative, Representative of : .
Housing Department Government Of West Bengal (as Additional Secretary) J|

Identifier Details :
(Name

(Mr GOUTAM KUMAR JANA
iSon of Late Nishi Kanta JANA
35-1111, BISWA BANGLA SARANI, Gity:- | |
Kolkata, P.O:- NEW TOWN, P.S:-New :
JTown. District:-North 24-Parganas, West
:Bengal. India, PIN:- 700156

Signature

P
(= E 1
g LJI\MM-. a“'\::/ ..__‘?;_/g’”\& )

01/04/2022

|

Banerjee
| Kelkata-144
] Regd. No. as 3022
';ﬂ Sxpiry Date
1.4,2027

F

Es

e

4
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Endorsement For Deed Number : | - 190406006 / 2022

" On 01-04-2022
] Certificate of Admissibility(Rule 43,W.B. Registration Rules 1962)
Admissible under rule 21 of West Bengal Registration Rule, 1962 0 Exempted FROM stamp duty.

Presentation(Under Section 52 & Rule 22A(3) 46(1),W.B. Registration Rules,1962)
Presented for registration at 14:42 hrs on 01-04-2022, at the Office of the A.R.A. - IV KOLKATA by Sheuli Banerjee

Certificate of Market Value(WB PUVI rules of 2001)

Certified that the market value of this property which is the subject matter of the deed has been assessed at Rs
101,51.12.881/-

Admission Execution (for exempted person)

Sxecution by Mr ASOKE KUMAR ROY, , General Manager, West Bengal Housing Infrastructure Development
Corporation Ltd, Hideo Bhaban, 35 1111, Biswa Bangla Sarani, 3rd Rotary, City:-, P.O:- New Town, P.S:-New Town,
/ Crstnct-North 24-Parganas, West Bengal, India, PIN:- 700156

A wno is exempted FROM his personal appearence in this office under section 88 of Registration Act XVI of 1908. is

i proved by his seal AND signature.

Admission of Execution ( Under Section 58, W.B. Registration Rules, 1962 ) [Representative]

Execution is admitted on 01-04-2022 by Sheuli Banerjee, Additional Secretary, Housing Department Government Of
West Bengal, 1, K S Roy Road, City:- , P.O:- G P O, P.S:-Hare Street, District:-Kolkata, West Bengal, India, PIN:-
700001

Indetified by Mr GOUTAM KUMAR JANA, , , Son of Late Nishi Kanta JANA, 35-1111, BISWA BANGLA SARANI, P O:
NEW TOWN, Thana: New Town, , City/Town: KOLKATA, North 24-Parganas, WEST BENGAL, India, PIN - 700156, by
caste Hindu, by profession Government Service

Payment of Stamp Duty

Mohul Mukhopadhyay
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - IV KOLKATA

Kolkata, West Bengal

01/04/2022 Query No:-19042001023909 / 2022 Deed No :I - 190406006 / 2022, Document is digitally signed.
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Certificate of Registration under section 60 and Rule 69. 5
Registered in Book - | .
Volume number 1904-2022, Page from 440323 to 440357
being No 190406006 for the year 2022.

Banerjee
Kolkata-144
Regd. No. 88/2022
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Expiry Datlc ﬂ? y )
é 1.4,2027 “ogf’ '
R Digitally signed by MOHUL
\@Vr OF &7 MUKHOPADHYAY
e N P Date: 2022.04.01 15:47:27 +05:30
i - (,{,.,\_, Reason: Digital Signing of Deed.

! (Mohul Mukhopadhyay) 2022/04/01 03:47:27 PM
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - IV KOLKATA

West Bengal.
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File No.HO-19011(99)/1/2021-AKNSHA CELL-Dept. of HO
115

1/187107/2022

GOVERNMENT OF WEST BENGAL
HOUSING DEPARTMENT: OITIKA CELL
15T FLOOR, N.S.BUILDINGS, 1, K.S.ROY ROAD, KOLKATA-700 001

NOTICE
11/04/2022

This is hereby notified that Ownership Housing Project for WBCS (Exe.) Officers at
plot number IID/37, in Action Area-IID on street numbers 0676 and 0757
situated in New Town, Kolkata, P.S.-Airport, and District-North 24 Pgs. have been
named by Competent Authority as ‘OITIKA’-Ownership Housing Project for
WBCS (Exe.) Officers.

Special Secyetary

Banerjee
Kolkata-144

Regd. No. 008/2022
Zxpiry Date
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FOR BULK PLOT
No. MP-B/HIDCO/EM/22B/7969 , Date: 12.04.2022

IEMORANDUM OF POSSESSION OF PLOT

In pursuance of letter no. M-764/HIDCO/ADMN-3378/2017/11D-37 dated 11.04.2022 of

General Manager (Mktg,), WBHIDCO Ltd. and consequent upon registration of Deed of

¢ in favour of HOUSING DEPARTMENT, GOVT. OF WEST BENGAL, the

Conveyanc
on 01.04.2022 vide Deed

allottee, by WB HIDCO Ltd., at the office of A.R.A-1V, Kolkata,

No0.190406006/2022, land measuring 21911.64 Sq. Meter (5.41 Acres) being Premises No-

44-0676, Plot No. AA-IID/37, under Category Bulk in the Action Area-IID
the Memorandum of Possession of Plot is handed over

of New Town,

Kolkata on this 12 day of April, 2022,
to Shri Madhu Sudan Datta, Superintending Engineer, South Circle, Housing
Dircectorate & authorized Signatory of HOUSING DEPARTMENT, GOVT. OF WEST

BENGAL, as per specification stated nbove the po'ssossion of the same is taken over by the

undersigned.
Handed over Taken over
/“‘,/ 1~ &
b 5
\\° W % P
i*’” ™ e / (oAt "

— 13

Fiej.d.SMsur (EM) Asstt. Eném/ee.p(—&‘m Sh{i mdhu Sudan butta

e —, Superintending Engineer, South Cirele,
i s T~ N Houslng Directorate & authorized Signatory of
QO I AR "*\ HOUSING DEPARTMENT, GOVT. OF WEST BENGAL

o N }’* \ ) Purchnser/Lgssec™

2 Countersigned superintending Enginee(

South Circle

\
/ Banerjeec ! ; ;
,aa Kolkata-144 % S \1_'\\.\_ Housing Directorate
Lxpiry Da O: / Estate Manager-in-Charge
\ 02T K
&) K27 ' Date: 12.04.2022

to:
1. Chief Executive Officer, NEKDA
9. Chief Planner, WB HIDCO Ltd.
3. Chief Finance Officer, WB HIDCO Ltd.
4. Geacral Manager (Mktg.), WB HIDCO Ltd.
(‘ﬁf eretary, HOUSING DEPARTMENT, GOVT, OF WEST BENGAL, OITIKA Cell,

e b 4. Kolknta-700001, Purchaser/l
ildi - y Purc aser/L
N.S. Bunldl_ng, 1K.S. Roy Road, Kolknta Lesect” i
A3
Asstt, F EM)
NFRASTRUCTURE DEVELOPMENT CORPORATION LTD. :

L HOUSING I
WEST BENGA (A Govt. of West Bengal Undertaking)

«HIPCO BU ABAN”, Premises No. : 35 - 1111, Biswa Bangla Sarani, 3rd Rotary, New Town, Kolkata-700156

. ; " 6038, Fax No. : (033) 2324-4833/3016/6009, c-mail : wbhidcoltd@gmail.com / inf
Felephone : (033) 23246037/ Website : www.whhidcoltd.com CIN : U'70l01\VB1999SGE@0:;';‘71‘:0J“
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FORM G
CERTIFICATE OF RECORD OF TITLE OF LAND,BUILDING OR DWELLING-UNIT OR SHOP OR
ANY OTHER UNIT
Certificate No. : 0101522211002333. Issuance Date : The 30th day of May, 2022

It is hereby Certified that the title of land /building/dwelling unit/shop/establishment/any other unit has been recorded in the
Register of the New Town Kolkata Development Authority in the following manner :-

1. Name of the Owner/Lessee/Sub-Lessee as recorded in the register : Housing Department, Government of West
Bengal (Lessee)

2. Address of the property as recorded in the register : Plot No. AA-IID/37, Category-Bulk Plot, Action Area-IID, New
Town, Kolkata-700161

Premises No. : 44-0676

Assessees No. : 044-0676-e-00-00001-26
Holding No. : N/A

Total Area : 21911.64 Sq.mt.

S

Flat : N/A

Car Parking Space : N/A
Utility Room : N/A
Unit/Shop : N/A

Terrace : N/A

Two Wheeler Space : N/A

m o o0 o0

Signature valid

Digitally signed b AM
CHAKRAVARTY

Date: 2022.05.30 13%6:07 IST

Signature of Estate Manager - IV
NEW TOWN KOLKATA DEVELOPMENT AUTHORITY

The authenticity of this document can be verified by accessing the URL: edistrict.wb.gov.in and then clicking on the 'Verification of Digitally Signed Document’ link and keying in the
Unigue Number : : 0101522211002333. B
age : 1

. For secure paperiess solutions
Powered By GmSigsmer Please visit www.emsignercom
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Government Of West Bengal
Office Of The Director General
West Bengal Fire & Emergency Services
13D, Mirza Ghalib Street, Kolkata - 16

Memo no.:FSR/0125186221100753 Date: 25-11-2022

From:

Director

Fire Prevention Wing,

West Bengal Fire & Emergency Services

To: The Superintending Engineer, South Circle, Housing Directorate.
GOVERNMENT OF WEST BENGAL, OFFICE OF THE SUPERINTENDING ENGINEER, SOUTH CIRCLE, HOUSING
DIRCTORATE, P-7 8, C.I.T. ROAD, 1ST FLOOR, KOLKATA 700014.

Sub: Fire Safety Recommendation for proposed construction consisting six nos. Tower (1,2,3,4,5 & 6) of G + Xl
storied under principal group occupancy Residential building in the name & style “THE SUPERINTENDING
FNGINEER, SOUTH CIRCLE, HOUSING DIRECTORATE.” at PREMISES NO.- 44-0676, PLOT NO. [ID/37 IN AA - IID
OF NEW TOWN, KOLKATA MOUZA -GOPALPUR, JL NO. -2 ERSTWHILE RAJARHAT GOPALPUR MUNICIPALITY ,
POLICE STATION -AIRPORT

This is in reference to your application no. 0125186221100753 dated 16-11-2022 regarding the Fire Safety
Recommendation for proposed construction consisting six nos. Tower (1,2,3,4,5 & 6) of G + XlI storied under principal
group occupancy Residential building in the name & style “THE SUPERINTENDING ENGINEER, SOUTH CIRCLE,
HOUSING DIRECTORATE.” at PREMISES NO.- 44-0676, PLOT NO. 1ID/37 IN AA — |ID OF NEW TOWN, KOLKATA
MOUZA -GOPALPUR, JL NO. -2 ERSTWHILE RAJARHAT GOPALPUR MUNICIPALITY , POLICE STATION -AIRPORI

The plan submitted by you was scrutinized and marked as found necessary from Fire Safety point of view. In
returning one set of plan with recommendation, this is issuing Fire Safety Recommendation in favor of the
=foresaid building subject to the compliance of the following fire safety measure.

Recommendation:
CONSTRUCTION:

1.The whole construction of the building shall be carried out as per approved plan and co the relevant building

rules of local authority.
2.All the compartment walls up to ceiling level having at least four hours fire resisf

fire resisting type. Provision of ventilation of the central core duct shall be prof
4.The interior finish decoration of the building shall be made low flame sprea

NPEN SPACE AND APPROACH:

Unique Number : 0125186221100753.
Page : 1 X

The authenticity of this document can be verified by accessing the URL: edistrict. wb.gov.in and then clicking on the Ven iy Si 'Do mk and keying in the
g Ef,lﬂ‘y
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1¥he open spaces surrounding the puilding shall conform the relevant building rules as well as permit the accessibility and

maneuverability of Fire Appliances with turning facility.

2.The approach roads shall be sufficiently strong to withstand the load of Fire Engine weighting 45M.T.

3.The width and height of the access gate into the premises shall not be less than 4.5 mts. and 5.0 mts. respecting the
abutting road.

4.Drive way should be free from any type of obstruction. No parking will be allowed on the drive way.

5.All the Passage way should be kept clear for free access.

STAIRCASE:

1. The staircase of the building shall be enclosed type. Entire construction shall be made of bricks/R.C.C. type having Fire
Resisting capacity not less than 4 hours.

2 The staircase of the building shall have permanent vents at the top and openable sashes at each floor level in the
external walls of the building.

3 The width of the staircase shall be made as shown in the plan. Corridors and the exit doors shall conform the relevant
Building Rules with up to date amendment.

4.FCD to be installed as shown in the plan drawing.

5.Refuge area to be provided as shown in the plan drawing in each tower.

LIFT:
1.Collapsible gates shall not be permitted with the lift cars & shall have solid doors.
2 The walls of the lift enclosure shall be at least two hours Fire Resisting type.

Means of escape:

1.The emergency exit shall not be allowed to lock and key round the clock.

2 The walls of the lift enclosure shall be at least two hours fire resisting type. Collapsible gate shall not be permitted.
3.Time of evacuation should be as per I1S: 1644-1988.

FIRE FIGHTING WATER:
Underground water reservoir having water capacity of 100000 It. and overhead water re

each tower exclusively for firefighting purpose with replenishing arrangements @, “%l

different sources of water supply shall be provided. The water reservoirs shall h'; @o
domestic water reservoir as well as to avoid stagnancy of water. The water reservoir s’l@
; P

HYDRANT SYSTEM: ,‘-\% )
External Hydrant System: 1S-13039:1991 W s 202!
The whole area of the building is to be protected by adequate no. of pillar type hydranté' fnf ngMarr( f 150

mm internal dia. Pipe line i.e. one pillar hydrant per 1000 sq. meter of area or as per the vuﬁ}é?ébﬂii?hf%%l ,
Internal Hydrant/ Wet Riser System 15-3844:1989 g

The building shall be provided with Wet Riser of 100 mm internal diameter pipeline with provision of landing valves at the
staircase landings/ half landings at the rate of one such riser for 1000 Sq.m. of floor area in each tower. The system shall
be so designed thal kept charged with water all the time under pressure and capable of discharge 2850 It./min. at the
ground fleor level outlet and minimum 900 It./ min. at the top most furthest outlet. In both cases the running pressure shall
nol be fess than 3.5 kgs. / Sg.cm All other requirement shall conform 1.S. 3844-1989.

Sprinkler system to be provided in the assembly area, commercial area, community hall, club etc. as per norms.

HOSE REEL HOSE

. “%1”_‘5/5;/——216

N

The authenticity of this document can be verified by accessing the URL: edistrict. wb.gov.in and then clicking on the Verification of Digitally Signed Document’ link and keying in the
Unique Number : 01251862211007563.
Page : 2
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Provision for Hose Reel in conjunction with Wet Riser shall be made at each floor level and conforming the relevant 1.S.
1S5:844-1985 Specifications.

SMALL GEARS
Hose box, 15-meter length delivery hose, gunmetal short branch of half inch dia. one set at each pillar hydrants as 1S:903-

1993 specification should be installed.

PUMP FOR FIREFIGHTING

Two nos. electric pump of capacity 2850 Lt./min and one no. electric pump of capacity 180 It./min to be installed and
arranged in such a manner so that it will start automatically due to fall in pressure by installing as jockey pump as per IS-
12469:1988 specification. All the pump shall be designed so as to supply water 900 LPM at a pressure 3.5 kg/cm2 at the
furthest point. Electrical arrangement for stand by fire pump shall be ensured. The suction of pumps shall preferably of
positive type or in case of negative suction the system shall be wet riser cum down comer with suitable terrace pump with
overhead tank.

ELECTRICAL INSTALLATION AND DISTRIBUTION:

1.The electrical installation including Transformers, Switch Gear, Main & Meters etc. and the distribution system of the
premises shall be made satisfying the code of practice for Fire Safety in general building as laid down in I.S. specification
1946-1982. Transformer (if oil type) to be protected with HYWPS/MVWPS as applicable.

2.The vertical and horizontal electrical ducts shall be sealed at each floor level by fire resisting materials.

3.The electrical installation shall be adequately protected with CO2/D.C.P. Fire Extinguishers conforming |.S. specification.
4.All cables should be FRLS type and all wiring along with appropriate gauge and resistance conforming the machineries to
be used.

5.All electrical installation should be done in accordance with National Electrical Code and Part- VIl “Building Services”
Section-2 “Electrical installation” good practice [4(10)].

6.Arrangement for alternative power supply shall have to be made to supply power with the help of a generator to operate
al least the Fire Pump, Deep Tube-Well Pump, Fire Alarm System, pressurization system, etc. and also for illuminating the
Staircase, Corridors, Lobbies etc. and other places of assembly of the building in case of normal power failure.

DETECTION AND ALARM SYSTEM:
1.Manually operated Electrical Fire Alarm System with at least three numbers of break glass type call boxes fitted with
Hooters along with Public Address System at each floor connecting with visual panel board shall be made in Control Room.
‘ihe Control Room shall be located at entrance of ground floor of the building, other requirements of the system shall be
made conforming 1.S. 2189:2008.

2.Hooters will be sounded in such a manner so that an operation of a Manual Call Point. Hooters will be sounded on the
same floor and immediate alternate floor.

3.Smoke/heat detectors to be provided at assembly area, community area, club, commerg in the
building. /
4.Public Address System linked between all floors and Control Room shall have to be 3
5.Fire Control Room of the premises having direct dialing facility to the local fire servi
6. Both way public address system shall be made available in all floors of the buildij
the Main Control Room.

GAS BANKS'S 6044-2000(if any): \
In case of gas bank, the same should be installed conforming S/L 4.1.5 & 4.1.6 of the afd X fefice and
Fire service license to be obtained for such LPG gas bank. e ——

The authenticity of this document can be verified by accessing the URL: edistrict.wb.gov.in and then clicking on the 'Verification of Digitally Signed Document’ link and keying in the
Unique Number : 0125186221100753
Page : 3
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FIRST AID FIREFIGHTING SYSTEM
First Aid Firefighting arrangement in the style of placing suitable type of portable fire extinguisher, Fire buckets etc. in all
floors and vulnerable locations of the premises shall be made in accordance with 1S 2190-1992.

AIR CONDITIONING SYSTEM (If any):

1.The A.H.U. shall be separated for each floor with the system. Air Ducts for individual floors.

2. Arrangement shall be made for isolation at the strategic locations by incorporating auto dampers in the Air Conditioning
System.

3.The system of auto shut down of A.H.U. shall be incorporated with the Auto Detection and Alarm System.

4.The Air Handling Units room shall not be used for storage of any combustible First Aid Fire Fighting arrangement in the
style of portable Fire Extinguishers, Fire Buckets etc. in all floors and vulnerable locations of the premises shall be made in
accordance with |.S. 2190-1992.

GENERAL RECOMMENDATIONS:

1.Fire License shall have to be obtained for proposed storing and processing with L.P.G. and other highly combustible
articles.

2.Fire control room to be established at the ground floor.

3.CC TV to be installed in the building.

4. Assembly area shall be specified in the ground floor area.

5.Fire Notice for Fire Fighting and evacuation from the building shall be prepared and be displayed at all vulnerable places
of the building.

6.Floor numbers and directional sign of escape route shall be displayed prominently.

7.The employees and security staffs shall be conversant with installed Fire Fighting Equipment's of the building and to
operate in the event of Fire and Testing.

8.Arrangement shall be made for regular checking, testing and proper maintenance of all the Fire Safety installation and
equipment’s installed in the building to keep them in perfectly good working conditions at all times.

9.Mock Fire practice and Evacuation Drill shall be performed periodically with participation of all occupants of the building.
10.A crew of trained Fireman under the experienced Fire Officer shall be maintained round the clock for safety of the
building.

A certificate is to be obtained from the Director General, West Bengal Fire & Emergency Services certifying about the
satisfactory services, performance of all the Life and Fire Safety arrangements installation of the building.

N.B. : Any deviation and changes the nature of use of the building in respect of the approved plan drawing, without
obtaining prior permission from this office, this Fire Safety Recommendation will be treated as cancelled.

Validity wn
Digitally sign BHIIT
PANDEY

Date: 2022.1%-£512:26:20 I1ST

/4 Director
~“ West Bengal Fire & Emergency Services

The authenticity of this document can be verified by accessing the URL: edistrict wblg'é"'." fi&nd then clicking on the Verification of Digitally Signed Document' link and keying in the
Unique Number : 0125186221100753.
Page : 4
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N \
AIRPORTS AUTHORITY OF INDIA

KOLK/EAST/B/041622/666842

AIRPORTS AUTHORITY OF INDIA

MR. MADHU SUDAN DATTA,
SUPERINTENDING ENGINEER,

AIf® ST TIUGT  SOUTH CIRCLE, HOUSING feRi®/DATE: 28-04-2022
DIRECTORATE, GOVT. OF WEST
BEN
OWNERS Name & Ist Floor, N. S. Buildings, 1, Kiran Sarkar . .
Address Roy Road, Kolkata - 700001. UV Valid Up to: 27-04-2030
IS B AR B SEIRY Ty (U3,

No Objection Certificate for Height Clearance

1)%Wmmwmm(mmmm$wwgﬁwqﬁ
ﬁuﬁaﬁuﬁw%‘gwmﬁmfﬁuﬂqﬁmaﬁ&@mﬁﬁ. TH. 3R. 751 (3) fe=i 30
R, 2015, St w9, 3R, 770 &) ReAies 17ﬁﬁwzozommﬁma,$mm‘f$&iaﬁaﬁmm%
|

1. This NOC is issued by Airports Authority of India (AAI) in pursuance of responsibility conferred by and
as per the provisions of Govt. of India (Ministry of Civil Aviation) order GSR751 (E) dated 30th Sep.2015
amended by GSR770(E) dated 17th Dec 2020 for safe and Regular Aircraft Operations.

z).wmﬁmmkmmﬁwm%ﬁﬁmmaﬁémﬁﬁ%x

2. This office has no objection to the construction of the proposed structure as per the following details:

ST THTO 3/ NOC ID KOLK/EAST/B/041622/666342
TG T ATH / Applicant Name* Ashim Kumar Das

Premises no. — 44-0676, Plot No. II-D/37 in AA-
ST DT UdT / Site Address* IID, Action Area — IID, New Town, Kolkata, Under

N.K.D.A.,New Town,Kolkata, West Bengal

_ 2237 30.12N 88 27 14.12E, 22 37 33.97N 88 27
QS & RIS / Site Coordinates* 14.78E, 22 37 29.09N 88 27 20 37 33.02N
88 27 20.86E

RIS B ¥ TUHTHUS HIeR H (I § et A *>

§ HIR), (ST SM1AE GRI ST BRETT /|17, /& / Subhendu £
Site Elevation in mtrs AMSL as submitted by ' { ?a"er_lliﬁ Z.
Applicant* i Kolkata . %
ST YDA Fars YuHTETe Hiex A (3T | Expiry Date
g T ¥ HUR) / Permissible Top Elevationin  [|51.00 M (Restricted)'\@\ S é
mtrs Above Mean Sea Level(AMSL) RN 4

ar "“

%ﬂag@@a@éﬁ,ﬁaﬁﬁwwa}qm@amm-moom Y HE&AT: 91-33-2511 9 616

Regional headquarter Eastern Region, Netaji Subhash Chandra Bose International Airport - 700052, Tel : 91-33-25119616
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AIRPORTS AUTHORITY OF INDIA

KOLK/EAST/B/041622/666842

AIRPORTS AUTHORITY OF INDIA

+ ST TSP GIRT SUTE HTAT AT/ As provided by applicant™
3)wmﬁmmﬁmﬁﬁﬁﬁwamﬁ$a{sﬂqa-

3. This NOC is subject to the terms and conditions as given below:

@aﬁwmwmwwﬁmwﬁmﬁmﬁam%ﬁmm
mmm&mmmw%\mmﬁmw,mmmmm
waﬁ”m%ammﬁwdmmmﬁrmﬁaaﬁm%ﬁhmﬁmmmﬂwm
¢ | afe it mwwwwwéﬁwm,mmwmwﬁmﬁﬁm
2, 1 gg 3T UHT U ST T ST YT BT Srdare) st St | e fawm &7 & THR
maff?ﬁﬁmwmﬁw 1994 (Ha, g&ff 3Nfe o BRI 3Ry 1 faedy ) F fefiF Hriarel o

1

a. Permissible Top elevation has been issued on the basis of Site coordinates and Site Elevation submitted
by Applicant. AAI neither owns the responsibility nor authenticates the correctness of the site coordinates &
site elevation provided by the applicant. If at any stage it is established that the actual data is different, this
NOC will stand null and void and action will be taken as per law. The officer in-charge of the concerned
aerodrome may initiate action under the Aircraft (Demolition of Obstruction caused by Buildings and Trees
etc.) Rules, 1994”,

@) TR T U & Sae § e TR ST BRI T R 18 Wi B Tge Y A 3R
IR WHTRE TR 3ifdd fear T § i f 3 g T &1 Mdas / i g8 YA B
R aifdpel fopu U P Siiep IG% wIeT Y e @1 ¢ Rt ot farTier 3 e 3, A1 ifeeprdt &
SFETGRY THTOT O <& A & forg SR1Y feba S

b. The Site coordinates as provided by the applicant in the NOC application has been plotted on the street
view map and satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted
coordinates corresponds to his/her site. In case of any discrepancy, Designated Officer shall be requested for
cancellation of the NOC.

) TR e a1 g A ufaff, SRy ST O Y SR e et aruTer gt oy
3 fore et (3 I HIRI 3 Y Od T b W) BT AR PR EPAR | e
c. Airport Operator or his designated representative may visit the site (with priop€ ouiilpitbﬁl i applicant
or owner) to ensure that NOC terms & conditions are complied with. ____;3”-’ ’;\ O Y
) R B G (R R W) B U AT HfIpTH e (Y
Y GeTHR BT SRR | 3rfd, G Bt SfEmaH ST = ST i
Dy Siik
‘: X

d. The Structure height (including any superstructure) shall be calculated g ol

AMSL from the Permissible Top Elevation in AMSL i.e. Maximum Structi ighﬁ@?%{;gp—;ssi ble lof

Elevation minus (-) Site Elevation. LA
\?&\ lia

21 SHFTGRY STETUT G STRY T, MIRET QORepTOR Uee 1934 , 3 W 9-A qUESHC SLURE:Lus

TR SR} SRR T TREbToe e (1994 Ha, Gafl e & HRUI HARY P 1qEH) & S E |
e. The issue of the NOC' is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934
and any notifications issued there under from time to time including, “The Aircraft (Demolition of
Obstruction caused by Buildings and Trees etc.) Rules, 1994”.

Wg@mqﬁ%ﬁ,ﬂmwwmm@agﬁm-moosz TS W : 91-33-2511 9 616

Regional headquarter Eastern Region, Netaji Subhash Chandra Bose International Airport - 700052, Tel : 91-33-251 19616
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AIRPORTS AUTHORITY OF INDIA

KOLK/EAST/B/041622/666842

©) DI% 4 XY AR T, e o, wifear, guel, ur 5} ot srar 1S ey awg dur Rt
ot & SITAN SHIYBTH Hars A SR T S+ =Ry |

f. No radio/TV Antenna, lightening arresters, staircase, Mumty, Overhead water tank or any other object and
attachments of fixtures of any kind shall project above the Permissible Top Elevation as indicated in para 2.

o) famras da faig & s kv ¥ iR A, ATl ar Rt 31 U BT IUINT Sl S Hara & o
YU T G Ul &Y a8, A A= 1

g. Use of oil, electric or any other fuel which does not create smoke hazard for flight operation is obligatory,
within 8 KM of the Aerodrome Reference Point

&) T8 THTVIT 9% ST 81 &1 aRIa § 8 9Tt &t 31afdy & forg Ay 2 U% SR RAcISRH @1 arqufay

< ST Ul 8, 90 b 9 oRE P waﬂﬂmeﬁxﬂaﬂm@raﬂmawmﬂ%ahﬂm%mm
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h. The certificate is valid for a period of 8 years from the date of its issue. One-time revalidation shall be
allowed, provided that such request shall be made within six months from the date of expiry of the NOC and
commencement certificate is obtained within initial validity period of 8 years.

aw%ﬁnﬁ%ﬁmmmmwmmwwwaﬂéwﬁmmaﬁammﬁqﬁ
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i. No light or a combination of lights which by reason of its intensity, configuration or colour may cause
confusion with the aeronautical ground lights of the Airport shall be installed at the site at any time, during
or after the construction of the building. No activity shall be allowed which may affect the safe operations
of flights.

ammmwmmmmwmﬁmw,mqmﬁmwﬁﬁmm
&f & faeg 1< Rievrard/arar 72t far s |

j- The applicant will not complain/claim compensation against aircraft noise, vibrations, damages etc.
caused by aircraft operations at or in the vicinity of the airport.

) S HIfehT T g gy SMfct AR 1 Efe Sy yRa Bt 36918e www.dgea.nic.in
R 3UTTe) TR fAHT ATIIH Ty sl < uré | g & ACR 6 AU D 6 T AT
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k. Day markings & night lighting with secondary power supply shall be proxdded 4
specified in chapter 6 and appendix 6 of Civil Aviation Requirement Seyj 5{@ (P
on DGCA India website: www.dgca.nic.in 74

@) 4 P TR I S TR T T AT IRy, TR
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L. The applicant is responsible to obtain all other statutory clearances froRy Kb vencernod bt
including the approval of building plans. This NOC for height clearances i$6m \.1 i *,_,
aircraft operations and shall not be used as document for any other purpose/claim whatsoever, including
ownership of land etc,

%ﬁﬂﬂ@mqﬁéﬂ,ﬁaﬁﬁ@mﬂaﬁmwm-moosz TOITY §&AT: 91-33-2511 9 616

Regional headquarter Eastern Region, Netaji Subhash Chandra Bose International Airport - 700052, Tel : 91-33-25119616




AIRPORTS AUTHORITY OF INDIA

KOLK/EAST/B/041622/666842

AIRPORTS AUTHORITY OF INDIA
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m. This NOC ID has been assessed with respect to the Behala,Kolkata Airports. NOC has been issued w.r.t.
the AAI Aerodromes and other licensed Civil Aerodromes as listed in Schedule — I1I, Schedule — IV(Part-I),
Schedule- TV (Part-2; RCS Airports Only) and Schedule-VII of GSR 751(E) amended by GSR770(E)

) e, el et T 3 R &t 3 SR & ST @, S fob ST 751 @) B -V H
TG &, o SMded B & faqm & i ¥ SFTGRY THTUIGE A1 B & | SHUFSMR 751 (3) Sfl, T
AR, 770 (&) TR YA & Faw 13 & 3FuR, AT BT I T P ford, Ot ShTHSR 751 (%) Of.
T, 3R, 770 (%) TRT YA & - 1V (HIT -2; SR gaTs 1S} P 3Aaan & U H FEIG
form ey T famm 1 % AR 8 F Sl ¥, A Feiftld oU TRBR F 1t SFTORY FHTOTE o 1
ARG & |

n. Applicant needs to seek separate NOC from Defence, if the site lies within the jurisdiction of Defence
Aerodromes as listed in Schedule — V of GSR 751 E amended by GSR770(E). As per rule 13 of GSR 751 E
amended by GSR770(E), applicants also need to seek NOC from the concerned state government for sites

which lies in the jurisdiction of unlicensed aerodromes as listed in Schedule-1V (Part-2; other than RCS
airports) of GSR 751 E amended by GSR770(E)

) mﬁmmm@?ﬂ)ﬁmmgﬁ@mﬁ%ﬁ&mﬁﬁmﬁmm|

o. In case of any discrepancy/interpretation of NOC letter, English version shall be valid.

a)mgqﬁﬁ%aﬁ e T A s % ) ot fyare B S St SeTs YeATHTd H el
HY |

p. In case of any dispute with respect to site elevation and/or AGL height, Permissible Top Elevation in
AMSL shall prevail.

Subhendu
Banerjee
Kolkata-144

2022 E\
i Regd. No. )08 20:
'._\-\73 - gxpiry Date Q
@ 1.4.2027

\
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Regional headquarter Eastern Region, Netaji Subhash Chandra Bose International Airport - 700052, Tel : 91-33-251 19616
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IH/GaH E”afl BXIER AF AR T TJ/NSCBI Airpore
Name/Designation/Sign with date FIEHRT/ Kolkata 700052

A
- v 2
SR IR Prepared by % =

GRT ST TRT Verified by @["“‘uf]‘ 82 -08 =

gﬁﬁ G—ﬂ'{@ﬁ /EMAIL ID : gmatmer@aai.aero
/ Ph: 033-25111293

ANNEXURE/SIIY®
Distance From Nearest Airport And Bearing/M@egy T 9 ﬁ'\& 3R drafar

Distance (Meters) from Bearing(Degree) from
Airport Name/  |Nearest ARP/Fi&eay Nearest ARP,

URETGL]
&3 &1 1 fawmge wgf firg o famrgs el fig @
sitafa (&h

ot ez 3

Behala 21004.52 50.93
Kolkata 3176.82 165.62
NOCID KOLK/EAST/B/041 622/666842

Subhendu
Banerjee
Kolkaia-144

Regd. No. 008/2022

mxpiry Date
1.4.2027
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Regional headquarter Eastern Region, Netaji Sub

hash Chandra Bose International Airport - 700052, Tel : 91-33-25119616
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Government of West Bengal
Directorate of Forests
Office Of The Divisicnal Forest Officer,
24-Parganas (North) Division,

Court Complex (Near Barasat Bus Stand), Barasat,
North 24 Parganas District
Phone-(033) 2552 0968/Fax-(033)2584-0241
Email: dfo24pgsn-wh@nic.in

No. ] 3 £é /17-T-9 Dated, Barasat, the - 18 . 08. 2023.

From : The Divisional Forest Officer,
A 24-Parganas (North) Division
\ }/ : The Superintending Engineer,
i South Circle, Housing Directorate,

P - 78, C.I.T Road, 1% Floor,
Kolkata-700 014.

Sub ? Approved Plantation Plan of 462 nos. of trees and Clearance Certificate at premises
No. 44-0676, Plot No. —110/37, in AA—11D, JL No. — 02, New town, P.S — Airport,
North 24 Parganas due to construction of G+12 storied residential complex.

Ref : Your Memo No. 872/1B - 873, dated 31.07.2023 & Range Officer, Barasat S F
: Range memo. no.199/BST-17T, dated 16.08.2023.

Enclosed please find Approved Plantation Plan of 462 nos. of trees and Clearance
Certificate at premises No. 44-0676, Plot No. — 110/37, in AA — 11D, JL No. — 02, New town, P.S =
Airport, North 24 Parganas due to construction of G+12 storied residential complex.

This is for your kind information and taking necer&an\/ action.

Enclo: As stated above.

T g S
Divisional Forest Officer,

__éz_l/Parganas (North ) Division.

-

No. Igf{é /17-T-9 Dated, Barasat, the 18 .08. 2023.

Copy forwarded for information and necessary action to the Range Officer,
Barasat SF Range along with Approved Plantation Plan of 462 nos. of trees and Clearance
Certificate.

Sd/ Raju Sarkar, WBFS

Divisional Forest Officer
rganas (North) Division.
\

\. //_“\\\f A ’/\,J.-—-ﬁ..\
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NEW TOWN KOLKATA DEVELOPMENT AUTHORITY

(A Statutory Authority Under Govern ment of West Bengal)
Plot No. DG/13, Premises No. 04-3333, Action Area-iD,
New Town, Kolkata - 700 156

PIN: 0440067620230116 Date:19-01-2023

From: The Sanctioning Authority
New Town Kolkata Development Authority
Kolkata

Mr. Madhusudan Datta
Authorised Signatory
Housing Department, Government of West

Bengal / ',O
P-7 AND 8 CIT ROAD,1 ST FLOOR, 9
Kolkata-144

Pin: 700014 : §
e T ' Regd. No. 008/2022

: A
India \% Expiry Date
\
N

1.4,2027
Sub:  Sanction of erection of the building

TA
@) Rh}
/ Subhendu .
Banerjee

Building Particulars: G+XIl Storied Residential Building

Premises No. 44-0676, Plot IID/37
No.
Action Area-ll, New Town, Kolkata.

SirfMadame,

With reference to your application No:0111602311000047 the building plan(s) as
submitted for erection of the building is sanctioned subject to the conditions
stipulated by the Development Authority as hereunder.

1. The Building PIN. 0440067620230116 dated 16-Jan-2023 is valid for
Occupancy/ use group Residential

2 The Building Permit is valid for 5 years from the date of sanction,i.e 19-01-2023

Phone : 033-3505-0000 / 0001 / 0002 / 0004 and 18001037652 1
Website : www.nkdamar.org
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NEW TOWN KOLKATA DEVELOPMENT AUTHORITY

(A Statutory Authority Under Government of West Bengal)
Plot No. DG/13, Premises No. 04-3333, Action Area-ID,
New Town, Kolkata - 700 156

3. For the construction power meter, the intending customer / applicant should
apply to the WBSEDCL at least 60 days before starting its construction work and it
is to be ensured that use of D.G set will not be allowed for construction purposes.

4. Before starting any construction the site must conform with the plans sanctioned
and all the conditions as proposed in the plan should be fulfilled. The validity of the
written permission to execute the work is subject to above conditions.

5. The building work for which this building permit is issued shall be completed
within 5 years.

6. The construction should be undertaken as per sanctioned plan only and no
deviation from the NewTown Kolkata (Building) Rules, 2009 will be allowed. If the
construction operation of the building in any part or in any manner is carried out in
contravention to sanctioned drawings by New Town Kolkata Development
Authority, then such construction will be stopped with immediate effect subsequent
to revocation of construction permission and unauthorized construction or such
part there of shall be demolished without delay, and the cost of such demolition
will be entirely recovered from the applicant in accordance with the provisions of
the Public Demand Recovery Act 1913(Ben-Act-1Il of 191.

7. Any deviation done against the New Town Ko_l,k;,_a; '
be demolished and the supervising Architect/T e?ffﬁ
job would run the risk on having his/her license gance

8. Duly approved and stamped drawings (on$\
available at the office of the New Town Kolkata\X Aty 26-
Feb-2023. The applicant should collect and retai'h\\{\\_l WWU reference,
checking or inspection. D

9. The construction will be undertaken as per the sanctioned plan only. The
boundary pillars which are permanent land marks, must not be removed, mutilated
or disturbed under any circumstances.

10. Not less than seven days before commencement to undertake building
operation, the applicant shall submit a written notice in the specified form
mentioning the date on which he/she proposes to commence the building
construction. The applicant shall communicate this office for to supervising the
various stages of building construction operation to be undertaken progressively.

Phone : 033-3505-0000 / 0001 / 0002 / 0004 and 18001037652
Website : www.nkdamar.org
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ﬁ !E NEW TOWN KOLKATA DEVELOPMENT AUTHORITY

(A Statutory Authority Under Government of West Bengal)
Plot No. DB/13, Premises No. 04-3333, Action Area-ID,
New Town, Kolkata - 700 156

4

11.The structural drawings and design calculations, soil test report submitted, if
any, are not checked and kept for records only.

12. A set of drawing should be kept in site during construction. Display of the
sanctioned drawing (preferably elevation) is mandatory during construction. Name
and Contact No. of the Applicant, Technical persons (viz. Architect, Civil/Structural
Engineer etc.) and Contractor/Site-in-charge should also be displayed properly in
standard display board (Min. size of the display board should be 1000mm. X
600mm.)

13. The architectural drawing(s) received as per following table is /are approved.

14. Provision of landscaping is encouraged at the frontal area from property line
up to the edge of the box drain by plantation of grass and decorative shrubs
(under no circumstances any other plant variety will be allowed) and enclosing the
said area by erecting bamboo fencing of height 1.2 Mts. Maximum. However,
creation of such landscaping shall not create any type of right over the land. The
frontal area landscaping plan must be presented before NKDA for prior approval (if
applicable)

15. During construction activity no construction waste is allowed to be disposed in
the adjacent service manhole/ gully pit of sewerage and drainage. The site
surrounding (including the public access) shall have to be cleaned and finished in
all way. A photograph of the building showing its status as site
condition is to be filed for office record. '

16. No construction material shall be stacked/ stored on-,tés“
road/street in New town Kolkata. /
|
17. The construction and demolition waste, slurries shéi s
common public places or in any vacant plot. ""\,‘-??4 . ®
D N

18. The provision of rule 12A regarding construction materiéff‘fﬁ 1age
proper disposal of construction and demolition waste is to be followed. £ Ise
a fine of Rs 50,000/ shall be imposed for each incident of violation and additional
fine of Rs. 10,000/- per day of delay shall be imposed in case of non-payment of

due fine within the stipulated period.

19. The construction site should be properly maintained so that no nuisance is
created by the construction activity as well as by the construction workers, proper
facilities for labour hutment, toilets, kitchen etc. should be made from the starting
of the construction in a hygienic manner. Failing which penal action will be taken
as for existing rules.

Phone : 033-3505-0000 / 0001 / 0002 / 0004 and 18001037652 3
Website : www.nkdamar.org




20. During construction proper toilet facilities (temporary in nature) for working
labour should be provided and will be checked by NKDA officials time to time

during construction period.

21. The construction area/building should be wrapped in terms of law for the time
being in force installing dust barriers or other actions as appropriate for the
location.

22.Underground telecom duct might have gone adjacent to your boundary, kindly
keep safe distances while erecting the boundary wall. If You damage it, you have
to reimburse the cost of repair

23. A paid service has been made available by the NKDA for disposal of
construction and demolition waste. For further detail information please visit
www.nhkdamar.org

24. In case of Violation of any rule including rule 12A of New Town Kolkata
Building Rules 2009 Occupancy/Partial Occupancy certificate shall not be issued.

Sl. TITLE DRAWING NO. DATE
No.
1 GROUND FLOOR PLAN 2022/NTK/WBCS/ARC-01 04.01.2023
ON SITE
o LOCATION PLAN, SITE 2022/NTK/WBCS/ARC-03 04.01.2023
PLAN PLAN,
3 PLAN OF WATER 2022/NTK/WBCS/ARC-04 04.01.2023
RESERVOIR, SECTIONS
DETAIL,
ENTRANCE GATE AND
BOUNDARY WALL
DETAILS.
4 ROOF PLAN ON SITE 2022/NTK/WBCS/ARC-02 11.01.2023

5 FLOOR PLANSGROUND 2022/NTK/WBCS/ARC-05 04.01.2023
FLOOR, TYPICAL FLOOR
& ROOF PLAN (TOWER-1,
3,4 &6)

6 ELEVATION AT-A, ; 04.01.2023
SECTION- B2-B2, AND
SECTION- B1-B1.
(TOWER-1, 3, 4 &6) il

7 FLOOR PLAN GROUND, \ 04.01.2023

1ST, 2ND, & 3RD. FLOOR .72y
(TOWER-2) '

Phone : 033-3505-0000 / 0001 / 0002 / 0004 and 18001037652
Website : www.nkdamar.org
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NEW TOWN KOLKATADEVELOPMENTAUTHORITY
MEW 1UW.YAUVLAMAIAVDLYLLUD MY, AU LIV L 3

Plot Na. DG/13, Premises No. 04-3333, Ac

dew Town, Kolkata - 700 156

1

8 | 4TH, 5TH, 8TH, FLOOR 2022/NTK/WBCS/ARC/08 04.01.2023
PLAN & 6TH, 7TH., 9TH
TO 12TH. ARE SAME
FLOOR PLAN (TOWER-2

9 ELEVATIONS, SECTIONS 2022/NTK/WBCS/ARC/09 04.01.2023
-B1-B1 AND, SECTIONS -
B2-B2 (TOWER-2)

10 | FLOOR PLANS GROUND 2022/NTK/WBCS/ARC/10 04.01.2023
FLOOR, TYP. FLOOR &
ROOF PLAN.
(TOWER-5)

11 ELEVATION, SECTION - 2022/NTK/WBCS/ARC/11 04.01.2023
B1-B1AND SECTION - B2
(TOWER-5)

12 | GROUND FLOOR PLANS 2022/NTK/WBCS/ARC/MPS- | 01.01.2023

STORM WATER AND SER-01
SEWERAGE LINE.

13 | GROUND FLOOR PLANS 2022/NTK/WBCS/ARC/MPS- | 04.01.2023
SHOWING WATER SER-02
SUPPLY LINE.

14 | PLAN OF WATER 2022/NTK/WBCS/ARC/MPS- | 04.01.2023
RESERVOIR, SECTIONS SER-03

DETAIL, ENTRANCE
GATE AND BOUNDARY
WALL DETAILS.

Yours faithfully,

@ﬂ@ C%ﬂzo?ﬁ

$Q (TAPAN KUMAR DWARI)
27)* ol Chief Architect
o Sg::::rjce Newtown Kolkata
é ' -144 Development Authority
\z
\%
Phone : 033-3505-0000 / 0001 / 0002 / 0004 and 18001037652 5

Webhsite : www.nkdamar.org
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE SUPERINTENDING ENGINEER

SOUTH CIRCLE
oy Housing Directorate
L& P-7 &8, C.LT.Road (1 floor),
v KOLKATA-700014

e G T acie] Dial : (033) 2284-7061/2284-9813
’\J il e-Mail: hecirclel@ il.COj
7 Memo No.: !O?#iB_ 815 Date:04 /10/2023
To
4 The r Secretary,

‘Environmental Impact Assessment Authority,
epartment of Environment, Govt. of West Bengal,
Pranisampad Bhawan, LB - 2,
5" Floor, Sector — IlI,
Aor Salt Lake, Kolkata — 700 106

Sub: Submission of documents for Environment Clearance for Proposed G+12 storied Residential Complex
O at Premises no. 44-0676, Plot No. — IID / 3% in AA — IID of Newtown, Kolkata, Police Station — Airport.

)  DearsSir, 2

With reference to the above subject, we are submitting herewith updated Form 1, Form 1A, Checklist A &

4 B, Sanction Plan and other supporting documents for Environmental Clearance.
An early clearance for the above would be highly appreciated. ‘
Thanking you,

. Yours sincerely,

Q

Q
For

- M/s. Housing Department, Government of West Bengal.

RV
™ Madhu Su H ignatory
9 ineser
Superintending Engine
; South Circle
o Housing Directorate

M Cc : The Member Secretary, SEAC, Parivesh Bhawan, 10A, Block — LA, Sector - lll, Bidhannagar, Kolkata 700 106
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Care WSV ESISNCEAN 2
: ' G ENGINEER

CHUPERINTTENDIN
SOUTH CIRCLE

Houslag Direclorate
RN GLEE Rud (12 HHoor),

KOLKATA:-70001%
Dol (08) A8 TOG L [ 228 9B

o Ml el Lol Com

*~  Memo No.: = O{ I $HR Date:_|6/10/2023

-

To

The Member Secretary,

State Environmental Impact Assessment Authority,
~, Department of Environment, Govt. of West Bengal,
@ Pranisampad Bhawan, LB - 2,

. 5" Floor, Sector - Iil,
() Sait Lake, Kolkata — 700 106

Sub: Authorization letter for getting Environment Clearance for Proposed G+12 storied Residential
Complex at Premises no. 44-0676, Plot No. — IID / 37 in AA - IID of Newtown, Kolkata, Police

Station — Airport.

Dear Sir,

We hereby authorize Mr. Basudeb Das, whose signature is attested here below, to represent us as lawful
) attorneys, in collection and/or submission of any documents from SEIAA/SEAC/WBPCB, do the needful &

” sign wherever necessary on our behalf in order to obtain the said clearance.

< An early clearance for the above would be highly appreciated.

Thanking you,

* Yours sincerely,
o= z

Q A _,E_g_ b g ﬁm -
Signature of Basudeb Das,

O Attested by J

) o Ay 1.4.)_”97
ot & g \v 5 é
M. Housi mont! &UPJ%&%Z [WostBongal, N07 Op WY
; m nt of Wes . N
s. Housing De ' est Benga k%%hho-g‘ N
™
Q Madhu Sudan Datta, Authorised Signalory
W
Cc . The Member Sacretary, G1AC, Pativesh Bhowon, 104 1l kLAt tor I Didhannagar, Kolkata 700 106
™M :
)

Subhengy
Banerjee \
Kolkaiu-144 o |
Regd. No. 10872022
fxpiry Dat:




Government of India
Ministry of Environment, Forest and Climate Change
(Issucd by the State Level Expert Appraisal
Committee(SEAC),
WEST BENGAL)

: L
fkdk e if she

Minutes of 32nd meeting of reconstituted SEAC State Level Expert Appraisal Com

mittee meeting held from 13/03/2024 to 13/03/2024 Date: 01/04/2024
MoM ID: EC/MOM/SEAC/974560/3/2024
Agenda ID: EC/AGENDA/SEAC/974560/3/2024 /*

T, Conference Room, Paribesh Bhawan, West Bengal POHIU@ %P@@éﬁ&u
9 ) Bidhannagar, Kolkata — 700 106. Koll ner 3‘4
A\OLKE l\ 4
= R(‘"d No. 008/202
Meeting Mode: Hybrid \k .MJ, te e Cﬂ”
\ Ldia Q):

L%
Date & Time: N, (AO&/
N ‘/!f A \ﬂ@

13/03/2024 02:00 PM “06:

1. Opening remarks

The Member Secretary, SEAC welcome the Members & the Chairman of the Committee and apprised them about the
Agenda of the meeting.

2. Confirmation of the minutes of previous meeting

The proceedings of 31st meeting of SEAC held on 06.03.2024 were prepared and uploaded  the Parivesh Portal on
14.03.2024 with the approval of all the Members & the Competent Authority. SEAC confirmed the same.

3. Details of proposals considered by the committee

Day 1 -13/03/2024
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Residential Complex by Housing Department, Covcrnmem of West Bengal by MADHU DATTA located at 24 PA
RAGANAS NORTH,WEST BENGAL

Proposal For Fresh EC

. ¥ S . _ - Activity
Proposal No File No Submission Date (Schedule Ttem)
SIA/WB/INFRA2/448547/2023 2N-60/2024(E) 29/02/2024 Bu]ldlm, / Construction (8(<1))

Page 1 of 79




3.1.2. Project Salient Features

— & T G-

* Salient features of the proposed project as uploaded by the PP in the PARIVESH portal is as below -

Total Land Area

21911.64 sqm (100%)

Swimming pool area

330.00 sqm (1.51%)

Ground Coverage Arca

4766.00 sqm (21.75%)

Service Area

1104.35 sqm (5.04%)

Paved Area

6376.74 sqm. (29.10%)

Exclusive Tree Plantation Area

5660.71 sqm. (25.83%)

Open Parking Area

3673.84 sqm. (16.77%)

Total Built Up Area

51985.705 sqm

No. of Block & Story

Six No. Towers (I, 2, 3, 4, 5, 6) of G+12 storied

No. of Dwelling units 376 Nos.
Source of Water NKDA / HIDCO
Total Quantum of Water required 308 KLD
Quanli Ly of W2\,5tc'wzitélt'-(‘ie‘llq-z'éi'it-}"n 216 KLL.D
Qudn}ly of tteated wanteWate: re'CyLl 93 KLD
ed fr [) a‘.!..: T"" | \r.
,p-/; - U ,(“g’,,) frc’f

Qum{tu,y 0! t:eated Wastpwater/[hsﬁhn 123 KLD
arge ) Y & f 4 ‘,f /

\ e ’}u' ~ & /s

\\ | — G Y77
Quantum '(‘}f:l_;\l_ésﬁ@aml jlg/ 215 KLD
Quantity of Solid Waste Generation 1050 Kg/Day

Constructional Phase Water Demand

35 KLD (construction work — 29 KL.D, potable water — 5 KLD)

Total Population During Constructio
n

420 Nos.

Total Population During Operation

2439 Nos. (Fixed Person — 2224, Floating Person — 192, Service Person
23) ;

Electricity Load

2112.50 KVA & 1690 KW
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Llectricity Supplied By

2 Nos. S00KVA

Car Parking required

520 Nos.

Car Parking provided

521 Nos. (Cover car parking — 126, Open car parking — 395)

No. of trees provided

357 Nos.

Latitude & Longitude of site

22°37'31.90"N & 88°27'17.79"E

Height of the building

39.925 m.

Project cost (Rs.)

Rs. 128,37,09,698.00

3.1.3. Deliberations by the committee in previous meetings

N/A

3.1.4. Deliberations by the SEAC in current meetings

+ Based on the application made and the documents uploaded / submitted, in the PARIVESH portal, the

SEAC observed that the sanctioned building plan uploaded by the PP is not in accordance with the SEIAA
notification vide no. 2495/EN-T-II-1/011/2018 dated 17.12.2019. The Satictioned building plan does not
include the mandatory details such as land use statement, scaled up drawing of STP both plan and section,
rainwater harvesting tank details, location of recharge pits and its details etc. as mentioned in the
notification.

The PP presented the details of the project before SEAC on which the SEAC made the following
observations:

Mandatory Documents

1. Sanctioned building for the project in accordance with the notification issued by SFIAA vide no. 2495/EN-
T-11-1/011/2018 dated 17.12.2019. e

2. The covered area for the project is 54293.814 sqm., whereas the built-up ale"
sanction plan is 51985 705 Sqm Accordm&, to tlle MOFF&("C, the apphcatl

3. The NOC of the airport shows a different name of the proponent. Doc

! \ tf for d(amiim&tlp;i]gof stidhD i]
anomaly should be furnished. Name of the project proponent should also b o

ifieded.

Water & waste water

Csign, ¢
the month]y walcl level in thc piczometer should be reported with the six- mon[hly’cﬁiﬁ?h’mgu\m

5. The sewage characteristic should include the parameters like total N, total P and faccal: cniﬁﬂr:lﬁ’m‘gic for
both raw and treated sewage.

6. Water required for the construction phase as far as practicable be arranged from the treated wastewater of
the operational STP of NKDA.

7. Flow diagram of STP should clearly show the backwash waters and the water from sludge dewatering
system recycled to the equalization tank. At present the lines shown are confusing.

Rainwater harvesting

8. Water from areas of rooftop garden should be separated [rom the rainwater which will be harvested. The
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plan of the rooftop showing the areas of roof lop garden, rainwater harvesting area, etc. should be
submitted. Recharge wells are to be shown on the sanctioned plan. The overflow from rainwater storage
tanks should be planned for recharge through wells. At least two recharge tanks cach with 6 recharge wells
should be constructed for better recharge. Recharge wells should be raised above ground level to avoid
contamination,

Solar
9. Layout of rooftop solar PV array to be submitted along-with utilization plan of this solar power.
Need based activities

10. Need based activities should be more specific and communication with the proposed beneficiaries should
be furnished.

The SEAC recommended that the above documents may be submitted in the PARIVESI portal for further
consideration of the application.

All the documents should be duly signed both by the project proponent and the environmental
consultant,

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned queries
only through “PARIVESH” portal,

3.1.5. Recommendation of SEAC

Deflerred for ADS

3.2. Agenda Item No 2;

3.2.1. Details of the proposal /‘6/“)

/ Subhendu

£

Barerjee S x
MITED:ocdted at 24 PARAGANAS NO

I
\Rr_'t;'zi.:-:l. 008/2022 Q‘%]/i

Expicy Date
Proposal For Fresh EG\"Zx e /é
N

ol OB
Proposal No File No Submission Date=-]" chedule Item)

SIA/WB/INFRA2/464498/2024 2N-59/2024(E) 04/03/2024 Building / Construction (8(a))

RTILWEST BENGAL i

il

Residential Complex by BLACKPOOL DISTRIBUTORS PR!VA{"[-E
Ly
X!

3.2.2. Project Salient Features

» Salient features of the proposed project as uploaded by the PP in the PARIVESH portal is as below —

Total Land Area 13973.61 sqm.

Land Area gifted including Pond 2 3620.40 sqm.

Net Land Area available for develop | 10353.21 sqm
ment

Ground Coverage Arca 4422.18 sqm (42.71%) 4‘
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Government of West Bengal
Department of Personnel and Administrative Reforms
Administrative Reforms Cell
Nabanna, 7th Floor, Room No.708
325, Sarat Chatterjee Road, Howrah-711102,

No. 171-AR/O/3M-24/2017 Dated 07/03/2024

MEMORANDUM

Subject:- Allocation of land to “WBCS (Executive) Officers” OITIKA Welfare Society” for
implementation of OITIKA-self-financing Housing scheme for WBCS (Executive) Officers.

The Governor is pleased, in supersession of earlier order No. 657-AR/0O/3M-24/2017 dated
18/12/2019, in the interest of Public Service, to allow implementation of the OITIKA self-
financing integrated housing project for the WBCS (Executive) Officers with associated
usages, by the proposed welfare society, in place of the Housing Department, Government
of West Bengal, subject to the following terms and conditions:

1. 541 Acres of land at Plot No. IID/37 in Action Area 11D of New Town Kolkata
earmarked for the project would be handed over to the proposed welfare society by
the Housing Department on endorsement of the P&AR Department.

2. The WBHIDCO would, allow formal transfer of lease of said land from the Housing
Department to the “WBCS (Executive) Officers” OITIKA Welfare Society” only after
the later makes payment of lease premium amounting to Rs. 16.17 Cr which has been
borne by the Housing Department in full, and requisite reglstxatl ‘b:v—,[w it
other costs / fees and charges.

o7, /

3. As it might be difficult to pool the required amount by the ;{& %qll U}/‘Lﬁaw”

from the 376 stakeholders due to their engagement ilik@ ensumg ParliamenE=. |

pﬁb &s5ion of the hmdt 1,

the welfare society for 6 (six) months or up to the datd @r&glstratlon of ;ﬁ\i //
whichever is earlier. Y,

Elections, Housing Department would provide permlbblve

4. The land would be allotted to the society for the balance period of thu Ox1’~atmg Iéase.
The society would be bound to utilise the land for implementation of the OITIKA
sclf-financing integrated housing project for the WBCS (Executive) Officers with
associated usage only.

This issues with the concurrence of the Finance Department vide U.O No. D/2023-
2024/0314 dated 04.03.2024 and approval of Cabinet.
Sd/-

Principal Secretary
Personnel and Administrative Reforms Department

Papp 1 nf 2
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No. 171/1(9)-AR/O/3M-24/2017 Dated 07/03/2024

Copy forwarded for information and necessary action to:

1. The Secretary to the Governor, West Bengal.

2. The Additional Chief Secretary / Principal Secretary / Secretary, ..........cccccoeeier.,
............................................. Department.

3. The Principal Accountant General (A&E), West Bengal, Treasury Bldgs., Kolkata- 1.

4. The Divisional CommisSiONer, ..........ccoovuueoi Division.
5. The District PRI A oo oo 5550 i mmmmen mams ey s District.

6. The Pay & Accounts Officer, Kolkata Pay & Accounts Office-1/11/111, Kolkata,
7. TheTreasury QFBCET, s s Dist. .o

8.

OSD & ec.o Sipucia] Secretary

Personnel and Administrative Reforms Department

y

.-'/ = 3

é) Sughu}uu

= Banerjec
ey Kolkata-144

feo! No. H08/2022

| Reg PULH] S

i \ il
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Certificate of Registration of Societies

WEST BENGAL ACT XXVI of 1961
No. S0042047 of 2024-2025

| here by certify that WBCS Executive Officers' OITIKA Welfare Society has this day been registered under the West
Bengal Societies Registration Act, 1961.

Given under my hand at North 24 Parganas this 23rd day of April Two Thousand and Twenty Four.

Subheng u
Banerjee
Kolkata-144

Signature valid
Digitally signe%kanta Malakar
Date: 2024.04. 5:48:29 IST

N

Registrar of Firms,Societies &
Non-Trading Corporations
West Bengal

] e
JL‘\_JLIL_:\W- «fljib-w-(‘}—w i

ACJP-A 1076-2003-04-1,10,000

The authenticity of this document can be verified by accessing the URL: edistrict.wb.gov.in and then clicki lhe 'Verificali igila i i ing in the
UG Numbe¥: 1045 Y ing edislrict.wb.gov.in a n clicking on the 'Verificalion of Digilally Signed Document’ link and keying in thi

Page : 1

Far secure paperless zolutions

o, gila - . .
Pastared By 5'*—1;5""-"‘1 Please wisit wwawensignancor
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WBCS EXECUTIVE OFFICTRS OFTIKA WELFARE SO
- R[(‘r\ N() S0042047 OF 202‘ -2025
FINT-BA, PLOYT NOEDD 26, SAPUTY N CO-O0 T FLISING SOCTEEY,
N TORYN ACTTION AR AL NOIRTTTE 240 PARCGANAS, PEN-7001456

mul\ i pm;ut aw "m.ul com ‘)(37466708() /943 J,""()()I R

No, 29/ OL2iKa [ 2004 Date 29.07- 2024

To

Principal Secretary
to the Govt. of West Bengal
Housing Department

Subject- Request for sharing some information relating to construction of Qitika Housing

Project

Reference: Memorandum No. 171-AR/0/3M-24/2017, Dated 7/3/2024 of the Department of
Personnel and Administrative Reforms

Sir,

With reference to the abovementioned memorandum of the PAR Department, | am pleased to
inform you that the "WBCS Executive Officers’ OITIKA Welfare Society’ has been formed on
23/4/2024, bearing Regn. No- $0042047 of 2024-2025.

We have already initiated process of enlistment of members in the Society, collection application
money, 1% installment for registration of land in favour of the Society and Jeiecnon of contractor

etc. Before registration of land, | on behalf of the Society would hke}%
the following information: *$O

£07 =3 1 Q) e 00 (DO =

Photocopies of possession letter of land. /4 1/ m lﬂmn,.h]
Original Sanctioned Plan e

Original Structural Drawings J
Photocopies of Agreement between the Housing Depanm né é Spacé 8/ ¥sa yjl
Photocopies of termination letter of contract between the Ho{i% hg Department aljd ace
Original permission letter of the Fire and Emergency Services: Ei?qpﬂrtment .
Original permission letter of the Environment Department <, e ﬁ,}"-ig,‘i" '
QOriginal permission letter of the Airport Authority of India ~s8 R

t you to share

AR

Y ]((
.—FJ J\lrl ata-144

S

Thanking you in anticipation.

A

Yours faithfully,
) N
LV\_;L,G\.' ¥\ (‘—]“ﬁ“"t L"'
Rupam Banerjee '

Secretary
WBCS Executive Officers’ Oitika Welfare Society
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HO-26011(99)/3/2024-OITIKA CELL-Dept. of HO 2‘2_ 1
1/5655616/2024 06.-09-2
GOVERNMENT OF WEST BENGAL

HOUSING DEPARTMENT: N.S.BUILDINGS
OITIKA CELL
1, K.S.ROY ROAD, KOLKATA-700 001

MEMORANDUM OF POSSESSION OF PLOT

In pursuance of letter no. 51/Citika/2024 dated 05.09.2024 of the Secretary, WBCS (Exe.)
Officers’ OITIKA Welfare Society and consequent upon registration of Deed of
Assignment of Lease in favour of WBCS (Exe.) Officers’ OITIKA Welfare Society in the
office of A.R.A-IV, Kolkata, on 04.09.2024 vide deed no. 190413065,2024, land
measuring 5.41 acres being premises no. 44-0676, at Plot No. [1ID/37, in A.A.-IID, New
Town, Kolkata on this 6" day of September, 2024, the Memorandufi 6f possession of
plot is handed over to Sri Rupam Banerjee, Secretary, WBCS (Exe.) Officers’ OITIKA
Welfare Society, as per specification stated above the possession of the same is taken
over by undersigned.

Handed over Taken over

I opur b

Execdtive Engineer N Sri Rupam Banerjee WBCS (Exe.)
New Town Construction Drnnsion -l Secretary,
' 14
Executive FHQ\“QD‘uls\on-ﬂ , WBCS (Exe.) Officers’ OITIKA Welfare Society

. C'lﬂ
New TO& ‘; iy Lmez.lorate

Governmer: - Countersigned UGS Emente
kS \o\o\, Z g
' o Estate Manager |\ Z,\ "0 0,/ %/ &)/
Memo. No. WBHIDCO LTD. '), \Dater”>  /Qy/
Copy forwarded for information to: " A ——C\ 4

1. Chief Executive Officer, NKDA .l
2. Chief Planner, WBHIDCO Ltd.
3. Chief Finance Officer, WBHIDCO Ltd.
4. General Manager (Mktg.), WBHIDCO Ltd.
\_,Sﬁhe President, WBCS (Exe.) Officers’ OITIKA Welfare Society
6. The Secretary, WBCS (Exe.) Officers’ OITIKA Welfare Society
7. The Chief Engineer, Housing Directorate.
8. The Superintending Engineer, South Circle, Housing Directorate

Special Secretfry
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CERTIFICATE OF RECORD OF TITLE OF LAND, BUILDING OR DWELLING-UNIT OR SHOP OR
ANY OTHER UNIT

Certificate No: 210522406900003027 Issuance Date: 31-Dec-2024

It is hereby Certified that the title of land /building/dwelling unit/shop/establishment/any other unit has been recorded in
the Register of the New Town Kolkata Development Authority in the following manner :-

1.
a. Name of the Owner as recorded in the register : West Bengal Housing Infrastructure Development Corporation
Limited

b. Name of the Lessee as recorded in the register : WBCS (Executive) OFFICERS' OITIKA WELFARE SOCIETY

2. Address of the property as recorded in the register: Plot No. AA-IID/37, Category-Bulk Plot, Actl@l‘ 2
Town, Kolkata-700161
ﬂ\\ O TA

3. Premises No.: 44-0676

4. Assessees No. : 044-0676-e-00-00001-26

Total Area : 21911.64 Sq.m

Signature ya
Digitally &:lgned

Locahon E Dtt2.0
Manager
New Town Kolkata Development Authority

New Town Kolkata Development Authority
(A Statutory Authorily under Government of Wesl Bengal)
Administrative Building, Plot No. DG/13, Premises No. 04-3333,
Action Area - ID, New Town, Kolkata - 700156. www.nkdamar.org, Phone No : 033-3505-0014
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Government of India
Ministry of Environment, Ferest and Climate Change
(Issucd by the Siate Level Expert Appraisal
Committee(SEAC),
WEST BENGAL)

Lo
sk eors if She

Minutes of 83rd Meeting of Reconstituted SEAC State Level Expert Appraisal Com

mittee meeting held from 27/08/2025 to 27/08/2025 Date: 09/09/2025
MoM ID: EC/MOM/SEAC/771800/8/2025
Agenda ID: EC/AGENDA/SEAC/771800/8/2025
. . Conference Room, Paribesh Bhawan, West Ber;géﬂ‘ Pollutron Control Board,
Meeting Venue:  piihannagar, Kolkata — 700106. pay> .
.f'

Meeting Mode: Hybrid I/ T -

! (= ) r
Date & Time: :% \"

3|-' v-é’_“ 1‘\

27/08/2025 02:00 PM \\%

1. Opening remarks

The Member Sceretary, SEAC welecome the Members & the Chairman of the Committee and apprised them about the
Agenda of the meeting.

2. Confirmation of the minutes of previous meeting

The proceedings of 82nd mecting of SEAC held on 20.08.2025 were prepared and uploaded in the Parivesh Portal on
28.08.2025 with the approval of all the Members & the Competent Authority, SEAC confirmed the same.

3. Details of proposals considered by the committee

Day 1 -27/08/2025
3.1, Agenda ltem No 1:

3.1 1. Details of the proposal

DAKSHIN GOPALPUR SAND MINE OF GG S INDUSTRIES by pRADIP KUMAR pAL located at PURBA BAR
DHAMAN,WEST BENGAL

Proposal For : Fresh ToR
. - Activity
b1 vl T ‘ g .
Proposal No File No Submission Date (Schedule Ttem)
SIA/WB/MIN/548263/2025 -2N-39/2023(1%) 18/08/2025 Mining of minerals
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of EMP,

i) Piczometer with automatic water level meter connected to an clectronic display board. '
Plan in this regard to be submitted.

28. Charging facility for e-vehicles for at least 10% should be provided. Plan in this regard to be submitted.

The SEAC recommended that the above documents may be submitted in the PARIVESII portal for further
consideration of the application.

All the documents should be duly signed both by the project proponent and the environmental consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned queries
only through “PARIVESH” portal.

3.18.5. Recommendation of SEAC

Deferred for ADS

3.19. Agenda Item No 19:

3.19.1. Details of the proposal

Residential Complex by Housing Department, Government of West Bengal by WBCS Executive Officer's Oitika
Welfare Society located at 24 PARAGANAS NORTH,WEST BENGAL

Proposal For Fresh EC

. o G Activity
Proposal No File No Submission Date (Schedule Ttent)
SIA/WB/INFRA2/448547/2023 | 2N-60/2024(E) 29/02/2024 ?S‘E;lg“‘g / Construction

3.19.2. Project Salient Features

+ Salient features of the prdpo&g—:d project as uploaded by the PP in the PARIVESH portal is as below —

o ,!

Total Land Arca 21911.64 sqm (100%)
T

Swimming pool area 330:00 sqm (1.51%)
Ground Coverage Area 4766.00 sqm (21.75%)
Service Arca 1104.35 sqm (5.04%)
Paved Area 6376.74 sqm. (29.10%)
Exclusive Tree Plantation Area 5660.71 sqm. (25.83%)

Page 81 of 148
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R,

Open Parking Area

3673.84 sqm. (16.77%)

Total Built Up Area

51985.705 sqm

No. of Block & Story

Six No. Towers (1, 2, 3,4, 5, 6) of G112 storied

No. of Dwelling units

376 Nos.

Source of Water

NKDA /HIDCO

Total Quantum of Water required 308 KLD
Quantity of Wastewater Generatio /;'1:
216 KLL.D
) , /0 TAR
IV
Quantity of treated wastewat Subheng
uantity of treated wastewater rec . .

4 v 93 KLD Banerj¢e
yeled Kolkat
Quantity of treated wastewalter Di

123 KL.D
scharge
Quantum of Fresh Water required 215 KLD

Quantity of Solid Waste Generati

on

1050 Kg/Day

Constructional Phase Water Dem
and

35 KLD (construction work — 29 KLD, potable water — 5 KLD)

Total Population During Construc
tion

420 Nos.

Total Population During Operatio

n

2439 Nos. (Fixed Person — 2224, Floating Person — 192, Servic
¢ Person — 23)

Electricity Load

2112.50 KVA & 1690 KW

Electricity Supplied By

2 Nos. 500KVA

Car Parking required

520 Nos.

Car Parking provided

521 Nos. (Cover car parking - 126, Open car parking - 395)

No. ol trees provided

357 Nos.

Latitude & Longitude of site

22°37'31.90"N & 882271 7.79"E
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[eight of the building 39.925 m.

Project cost (Rs.) Rs. 128,37,09,698.00

3.19.3. Deliberations by the committee in previous meetings

Date of SEAC 1 :13/03/2024
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= Based on the application made and the documents uploaded / submitted, in the PARIVESII portal, the
SEAC observed that the sanctioned building plan uploaded by the PP is not in accordance with the SEIAA
notification vide no. 2495/LN-T-11-1/011/2018 dated 17.12.2019. The sanctioned building plan does not
include the mandatory details such as land use statement, scaled up drawing of STP both plan and section,
rainwater harvesting tank details, location of recharge pits and its details ctc. as mentioned in the
notification. ,

« ‘The PP presented the details of the project before SEAC on which the SEAC made the following
observations;

Deliberations of SEAC 1 :

Mandatory Documents

1. Sanctioned building for the project in accordance with the notification issued by SEIAA vide no. 2495/LIN-
T-11-1/011/2018 dated 17.12.2019.

2. The covered area for the project is 54293.814 sqm., whereas the built-up area of the project as per the
sanction plan is 51985.705 sqm. According to the MoEF&CC, the application for EC should be done for
the covered area on all floors put together including its basement and other service areas.

3. The NOC of the airport shows a different name of the proponent. Document for clarificalion of such
anomaly should be furnished. Name of the project proponent should also be clarified.

Water & waste water

4. Proposal for installation of piczometer with automatic water level meter. The design of the piezomeler and
the monthly water level in the piezometer should be reported with the six-monthly compliance report.

5. The sewage characteristic should include the parameters like total N, total I and faecal coliforms table for
both raw and treated sewage.

6. Water required for the construction phase as far as practicable be arranged (rom the treated wastewater of
the operational STP of NKDA,

7. Flow diagram of STP should clearly show the backwash waters ant;/.
system recycled to the equalization tank. At present the lines shown ,a@fb
',"' : Subheridu

Rainwater harvesting - ¥ )
’ .__\:-f J;:,L‘.‘-.._,..(. ’ ‘]
8. Water from areas of rooftop garden should be separated from 1'}1ei{tﬂfl pater which will‘be habvésted. The

plan of the rooftop showing the areas of roof top garden, rat %ti{:‘!-fhé_r‘r.yést:in‘gf_“éxrv‘é%t;u@t BHould be
submitted. Recharge wells are to be shown on the sanctioned plani-Fht overflow froii rair @:f torage
tanks should be planned (or recharge through wells. At least two ré}if:[iéifgq\'t{lnkbéaéﬁ%ith r gAfgc wells
should be constructed tfor better recharge. Recharge wells should bgs‘kﬂ_ﬂﬁd“ above gr f_t,f}’tu avoid
contamination, '--.‘;;f_\{: ' OF '(\j',.r’ A

Solar =

9. Layout of rooftop solar PV array to be submitted along-with utilization plan of this solar power.
Need based activities

10. Need based activities should be more specific and communication with the proposed bencficiaries should
be furnished.

The SEAC recommended that the above documents may be submitted in the PARIVESII portal for further

consideration of the application.

All the documents should be duly signed both by the project proponent and the environmental

consultant,

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned queries
only through “PARIVESH™ portal,

3.19.4. Deliberations by the SEAC in current meetings
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N

* The SEAC considered the submission made by the PP in the 831 meeting of SEAC, WB (2023-2026) hel

g
1
|

d

on 27.08.2025 along with the presentation made by the PP. Considering the complaint received by SEIAA

and WBPCB and based on the application made, documents.uploaded / submitted, and the presentatio
‘made by the PP/Consultant, the SEAC made the following observations :
Mandatory documents

1) Present site photographs of the project along with date, time and geo-coordinates matching with the project
proposal in the portal and clearly mentioning the current status of construction at site should be submitted.

2) A fresh drone videography of the project site clearly showing the date, time and location should be
submitted.

Water and waste water

3) Detailed design of STP should be submitted.

Need-based EMP

4) Need-based EMP as per Office Memorandum of MoEF& CC vide F. No. 22-65/2017.1A.111 dated
30.09.2020 should be submitted as discussed in the meeting. Beneficiaries for the social part of EMP should be
identified and their consent should be submitted.

The SEAC recommended that the above documents may be submitted in the PARIVESH portal for [urther
consideration of the application.

All the documents should be duly signed both by the project proponent and the environmental consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned querics
only through “PARIVESH” portal.

n

3.19.5. Recommendation of SEAC

J Deferred for ADS

4. Any Other Ttem(s)
I N/A
5. List of Attendees
b:;N — _Name Designation Email ID Remarks
. / DRY¥(p,
TN~ ? \4(
C) Prof Anirban Gufita Chairman, SEAC gup*FEFEREE* @ hotmail.com Present.
<o @(}eﬁ,@ ,& W
27 eV eh AR Q] A . o
!({') ‘Cl}{gfmr;-_m\glmﬁm ; SEAC MEMBER Ind stk btk () omail.com Present.
T, .t\“ Q\ o)
\\é‘ﬂ Sl 19!13 o@“ﬂkho - d SEAC MEMBER ame*FFFERE R @ omail com Present.
- /
e .4
4 \\@Wﬂ(ﬂﬁ SEAC MEMBER prafoioikskkk kol (homail.com Present.
~ ) ]
3 Sampa Chakrabarti SEAC MEMBER sam¥HFEHREREE ) omail.com Present.
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_iate Level Expert Appraisal Committee,
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WBCS EXECUTIVE OFFICERS’ OITIKA WELFARE SOCIETY

REGN.NO- S0042047 OF 2024-2025
FLAT-B4, PLOT NO.-DB/216, SAJUJYA CO-OPT. HOUSING SOCIETY,

otika.projecticdgmail.com 9674667080 / 9434250018

Memo No: 99/0ITIKA/2025 Date: 22" December 2025
To,
The Member Secretary,

Paribesh Bhawan, LA — 10A, Sector — 11,
Salt Lake, Kolkata — 700 106

Sub:- Submission of clarification documents for Environment Clearance for the Proposed Residential Complex at Premises no.
44- 0676, Plot No. — [ID / 37 in AA — 1D of Newtown. Kolkata, Police Station — Airport, West Bengal by WBCS
Executive Officers’ OITIKA Welfare Society.

Ref.:- Minutes of 83 Meeting of SEAC, West Bengal held on 27.08.25 Online Application Proposal No.
SIA/WB/INFRA2/448547/2023

Sir,
With reference to the above subject, we are hereby submitting the following documents for your kind perusal and doing the needtul:

1. A write up regarding the project including all details is enclosed as Annexure — 1.
2. STP details provided in Annexure — 2.

An early clearance of the above is solicited.

Thanking you, (£ Subhendu

Banerjee
Kolkata-144
\r | Regd. No. 008/2022

Yours faithfully

Fxpiry Date

oi/ux iO B i’f)A, u/V[/(_V L : %\' 1.4
S or

Rupam Banerjee (Secretary)
WBCS Executive Officers’ OITIKA Welfare Society

Encl. : As mentioned
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\\ BCS ’-“\'“ﬁ“ts CIVEOFFICERS OITIK AWELEARE SOCIFTY

REGN NO- SOO4XMT 0 2024 2025
FLAF-B4, PLOY N -DB 26, SATHIYA €7 HOINING {
NEW TOWN ACTION AREAA NORTH 24-PIRGAN & PIT00
nmi\‘l ;’mw\.l a w;nall com G67466T0R0 / 04342350018
Memo No - 93/0ITIKA/2025 Date — 18/8/2025
To
The Member Secretary,

State Level Expert Appraisal Committee,
Paribesh Bhawan, LA — 10A, Sector — 111,
* SaltLake, Kollata - 700 106

- Compiex at Premises no. 44-0676, Plot No. — 11D / 37in AA — HD of Nes oW
Station ~ Airport, West Bengal by WBCS Executive Officers’ OITIKé/z )

Subhendu
Banerjee
Kolkata-144

Regd. No. 008/2022
Expiry Date
1.4.2027

 Refi.:- Min_utés of 32" Meeting of SEAC, West Bengal held on 13.03 2
Online Application Proposal No. SIA/WB/INFRA2/448547/2023

’ S! ﬂo. ! S Claﬂﬁcaﬁon Sought AT : _____ Reply Submitted
'-fMandatoryDocumeuts e 2t Gl e ;
= | Sanctioned bulldmg forthcpro;cct in accordance | The cortified building plan showing the land use |
|| with the nofification issued by SEIAA vie no. | statement, scaled up drawing of STP (both planand |
e 2495_/EN-T—!1-U0_1 {_/2018 da_t@_d 17.12.2019. section), rainwater harvesting tank details, location
o - ' : of recharge pits and its details etc is prowded in |

- N e | Annexure — 1. .
| The oovcred area for the pm“ject is 54293814 | Total covered area is 54293.814 sqm. 'l‘ha total built |
sqm., whcreas the built-up arca of the project as | up area is calculated by deducting the floor cutouts |

i i EDEE oti . 705 . | fromi total covered area. Thus, total built up area =

R 'iAc;cordmgtoihe MoBF&CC the apphcat:cn for | 54293.814 - 1211.124 = 53082.69 sqm. However,

| EC should be done for the covered area on all | 51985705 sqm is the F.A.R. arca. The revised DPR
| floors put together mcludmg its basemem and ‘-showmg the actual bullt up area is encl(med in
| otherservice areas. | Annexure -2, :
| The NOC of the airport shows a dlfferent name | The Sanctioned Plan, Ajrport NOC etc are in thc.. R
| of the proponent. Document for clarification of | name of the applicant person, Madhu Sudan Datta, |
4 sch anomaly should be furnished. Name of the | Superintending Engineer, South Circle, Housing
| project proponent should also be clarified. Directorate, Govt. of West Bengal, whereas the
B S D R e g R s initial application was done in the name of Housing

‘Department, Govt. of West Bcnga] which is a part

‘of Housirg Directorate, Govt. of West Bengal.
Refer to ‘the Possession & Mutat;oﬁ Cemﬁcate-

-enclosed in Annexure — 3A. :

Subsequently, through a Deed of. Rectlﬁcahon, the
Housing Department, Govt. of West Bengal
assigned the Deed of Lease to "WBCS Executive
Officers’ OITIKA Welfare Society”, the present

proponent of the project, represented by its

Secretary, Mr. Rupam Banerjee. The Deed of
Rectification along with the earlier Lease Deed
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between West Bengal Housing Infrastructure
Development Corporation Ltd. and Housing
Department, Govt. of Wast Bengal is provided in
Annexure - 3B. >

Water & waste water

Proposal for installation of piezometer with
automatic water level meter, The design of the
piezometer and the monthly water level in the
piezometer should be reported with the six-
monthly compliance report.

We hereby declare that we will install Piezometer
with automatic water level recorder and monitor the
ground water level as well as quality of ground
water periodically. The design of the piezometer
and the monthiy water level will be submitted with
the six-monthly compliance report.

The sewage characteristic should include the
paramecters like fotal N, total P and faecal
coliforms table for both raw and treated. sewage.

Indicative sewage characteristics including total N

and P and faecal coliform is given in the Table
enclosed in Annexure - 4.

as practicable be arranged from the treated
‘wastewater of the memttonal STP of NKDA.

Water required for the construction phase as far

We will explore the possibility of using treated

- wastewater from the operational STP of NKDA.

| Flow diagram of STP should clearly show the
| backwash waters and the water from shudge

dewatering system recycled to the equalization

Flow diagram of STP showmg the backwash waters

and the water from sludge déwatenng system
recycled to the equahzanon tank is provided in

Annex_ure ~ 85,

Raiuwaur harvesting o

tank At present the lines shown are confusing.

| Water from a:eas of moﬁap garden should be
| separated from the rainwater which will be
| harvested. The plan of the rooftop showing the
| areas of roof 1 top garden, rainwater harvesting
- | area, etc. should be submitted. Recharge wells are
| to be show:x on the sanctioned plan. The overflow

nwater storage tan’ks should be planned.,

should be raiscd above ground level fo avotd
-contammatmn : : :

Water from areas of moﬁop garden will be

separated from the rainwater which will be

‘harvested. The plan of the rooftop showmg the |
‘arcas of roof top. garden, open terrace area for o
rainwater harvesting, etc. is provided in the |

Sanctioned Master Plan (Annexure — 6). Recharge
wells are also shown in the sanctioned plan. The

overflow from rainwater storage tank will go to the |
| recharge pits. i
‘We have proposed 3 rainwater stoxage tanks each. o
‘with 90 KL capacity. Overflow from each tank will
g0 to 4 recharge wells. Thus, 12 rechﬁrge wellshave |
been proposed. Refer to the Master Sheet in
Annexure — 1. Recharge wells will be raised above |

e A
Ay :

ground Ievel to avmd contammatlon.

251

Foilowmgthe recommendaﬂonsfby SEAC atileast. o

powgr Harvested solar power wi be‘:'fed to thej LT

: WBSEDQL. gnd Total connected Eoud will be; =

180 sqm. The p]an ‘of solar energy generatm

_ ‘ng ﬁ_
with the solar PV panel array is provided in |

Annexure 7.
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Need based activities

Need based activities should be more specific We, “WBCS Executive Officers” OITIKA Welfare
and communication with the proposed Society” received lease hold land & will develop
beneficiaries should be furnished. the project for ourselves. This Society is not a
corporate body. We are, in fact, a non-profit making
organization. Our society is coordinating
implementation of self~financed ownership housing
scheme for the buyers / residents. Hence, our
activities may well be considered as part of need-
based, as we are already coordinating such
activities for the benefits of the society.

10.

~ In this regard, we would also like to inform you that initially the land parcel was leased to Housing
Department, Govt. of West ‘Benga! with a mandate to develop the housing complex for the members of the
WBCS Exccutive Officers. Subsequently, through Notification No 171-AR/O/3M-24/2017 Dated 7/3/2024 of
Department of Personnel and Administrative Department, Government of West Bengal as per decision of the
State Cabinct and followed by a Regsitration of Deed vide No 190400197 for the year 2025, dated 11.06.2025,
the Housing Department, Govt. of West Bengal assigned the Deed of Lease to “WBCS Executive Officers’

_ OITIKA Welfare Society”, the present proponent of the project, represented by its Secretary, Mr. Rupam

- Banerjee. Accordingly, boun&ary wall and site preparation work including site office: work has been started.

 Anearly clearance of the above would be highly appreciated.

~ Yours faithfully,

) : ;."Banerjee (Secrefa"}‘) S
N Executive Ofﬁcers’ DITH(A Welfare Soetety Subhendu
Banerjee

Kolkata 144

JP"‘J Dat
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Level Expert Appraisal
Committee(SEAC),
WEST BENGAL)
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Minutes of 97th Meeting of Reconstituted SEAC State Level Expert Apprais

al Committee meeting held from 14/01/2026 tog;iﬂlOlIZOZG ! Date: 27/01/2026
MoM ID: EC/MOM/SEAC/932316/1/2026
Agenda ID: EC/AGENDA/SEAC/932316/1/2026

Conference Room, Paribesh Bhawan, West Bengal Pollution Control Board,

Meeting Venue: Bidhannagar, Kolkata - 700106,

Meeting Mode: Hybrid

Date & Time:

14/01/2026 02:00 PM 06:00 PM

1. Opening remarks

*\QOTAQ I‘A
Subhendu
2. Confirmation of the minutes of previous meeting Banerjee "j

Kolkata-] 44
N/A ‘JU Rcsd No. 008/2022

3. Details of proposals considered by the committee "4)7,

Day 1 -14/01/2026
3.1. Agenda ltem No 1:

3.1.1. Details of the proposal

MIN_JH_32B Sand Mine by WEST BENGAL MINERAL DEVELOPMENT AND TRADING CORPORATION LIMI
TED located at Jhargram,WEST BENGAL

Page 1 of 294
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The contact details of the proponent and the name of the consultant are given below -

Designation

Name of the Contact person with

Anil Adhikari

Correspondence Address

Jafrabad, Belna,
Bardhaman

Barsul, Bardhaman, Dist.- Purba

Email

anilmine3@gmail.com

Telephone Number / Mobile Number

9800458789

Name of the Environmental Consultant

M/s. Palle Business House

3.24. Agenda ltem No 24:

3.24.1. Details of the proposal

Banerjec
Kolkata-144
Reed. No. 008/2022

Residential Complex by Housing Department,

Oitika Welfare Society located at 24 PARAGANA

Expify Date

nment dfMlgst

Y,

y WBCS Executive Officer's

Proposal For

Proposal No File No

P OFY
reshrE -/
Activity
Submission Date Sub-Activity

(Schedule Item)

SIA/WB/INFRAZ2/448547/20
23

2N-60/2024(E)

Building / Construction
Residential building(s) (8(
a))

29/02/2024

3.24.2. Project Salient Features

e Salient features of the proposed project as uploaded by the PP in the PARIVESH portal is as below

Total Land Area

21911.64 sgm (100%)

Ground Coverage Area

4766.00 sqm (21.75%)
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Swimming pool area

330.00 sqm (1.51%)

Service Area

1104.35 sgm (5.04%)

Paved Area

6376.74 sqm. (29.10%)

Exclusive Tree Plantation
Area

5660.71 sqm. (25.83%)

Open Parking Area

3673.84 sqm. (16.77%)

Total Built Up Area

53082.69 sqm

Block Details Six Nos. Tower (1,2,3,4,5,6) of G+12 storied
No. of Dwelling units 376 Nos.
Source of Water NKDA / HIDCO
Tota.l Quantum of Water 308 KLD
required
QuantltY of Wastewater 216 KLD
Generation
Quantity of treated wast 93 KLD
ewater recycled
OTARLY
Quantity of treated wast $ P
) 123 KLD
ewater Discharge / @
Kolkata-144
Quantum of Fresh Water 215 KLD g Regd. No. 008/2022

required

)

Expiry Date

'15 1.4.2027
Capacity of Rain water H 270 KL (3 nos. each 90 KL) /v’
arvesting Tank . "‘*-I:-C_)—Y—?—-//

Number of Recharge Pit

12 nos.

Quantity of Solid Waste
Generation

1050 Kg/Day

Constructional Phase Wa
ter Demand

35 KLD (construction work - 29 KLD, potable water - 5
KLD)
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Total Population During
Construction

420 Nos.

Total Population During
Operation

2439 Nos. (Fixed Person - 2224, Floating Person - 192,
Service Person - 23)

Electricity Load

2112.50 KVA & 1690 KW

Electricity Supplied By

WBSEDCL

D.G. Sets

2 Nos. 500 KVA

Car Parking provided

521 Nos. (Cover car parking - 126, Open car parking - 3
95)

No. of trees provided

462 Nos.

Latitude & Longitude of
site

22°37'31.90"'N & 88°27'17.79"E

Height of the building

39.925 m.

Project Cost

Rs. 128,37,09,698

3.24.3. Deliberations by the committee in previous meetings

Date of SEAC 1:13/03/2024

Subhendu
Banerjce
Kolkata-144
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e Based on the application made and the documents uploaded / submitted, in the PARIVESH portal,
the SEAC observed that the sanctioned building plan uploaded by the PP is not in accordance with
the SEIAA notification vide no. 2495/EN-T-1I-1/011/2018 dated 17.12.2019. The sanctioned
building plan does not include the mandatory details such as land use statement, scaled up drawing
of STP both plan and section, rainwater harvesting tank details, location of recharge pits and its
details etc. as mentioned in the notification.

e The PP presented the details of the project before SEAC on which the SEAC made the following
observations:

Deliberations of SEAC 1 :

Mandatory Documents

1. Sanctioned building for the project in accordance with the notification issued by SEIAA vide no.
2495/EN-T-11-1/011/2018 dated 17.12.2019.

2. The covered area for the project is 54293.814 sqm., whereas the built-up area of the project as per
the sanction plan is 51985.705 sqm. According to the MoEF&CC, the application for EC should be
done for the covered area on all floors put together including its basement and other service
areas.

3. The NOC of the airport shows a different name of the proponent. Document for clarification of
such anomaly should be furnished. Name of the project proponent should also be clarified.

Water & waste water

4. Proposal for installation of piezometer with automatic water level meter. The design of the
piezometer and the monthly water level in the piezometer should be reported with the six-
monthly compliance report.

5. The sewage characteristic should include the parameters like total N, total P and faecal coliforms
table for both raw and treated sewaqge.

6. Water required for the construction phase as far as practicable be arranged from the treated
wastewater of the operational STP of NKDA.

7. Flow diagram of STP should clearly show the backwash waters and the water from sludge
dewatering system recycled to the equalization tank. At present the lines shown are confusing.

Rainwater harvesting

8. Water from areas of rooftop garden should be separated from the rainwater which will be
harvested. The plan of the rooftop showing the areas of rg inwater harvesting
ioned plan. The

overflow from rainwater storage tanks should be planned/far . At least two

Solar
9. Layout of rooftop solar PV array to be submitted along-
Need based activities

10. Need based activities should be more specific and communicatic i osed beneficiaries
should be furnished.

The SEAC recommended that the above documents may be submitted in the PARIVESH portal for
further consideration of the application.

All the documents should be duly signed both by the project proponent and the environmental
consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned
queries only through “PARIVESH" partal.

|
|

]
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Date of SEAC 2 :27/08/2025
Deliberations of SEAC 2 :

e The SEAC considered the submission made by the PP in the 83 meeting of SEAC, WB (2023-
2026) held on 27.08.2025 along with the presentation made by the PP. Considering the complaint
received by SEIAA and WBPCB and based on the application made, documents uploaded /
submitted, and the presentation made by the PP/Consultant, the SEAC made the following
observations :

Mandatory documents

1) Present site photographs of the project along with date, time and geo-coordinates matching with
the project proposal in the portal and clearly mentioning the current status of construction at site
should be submitted.

2) A fresh drone videography of the project site clearly showing the date, time and location should be
submitted.

Woater and waste water
3) Detailed design of STP should be submitted.
Need-based EMP

4) Need-based EMP as per Office Memorandum of MoEF8 CC vide F. No. 22-65/2017.IA.lll dated
30.09.2020 should be submitted as discussed in the meeting. Beneficiaries for the social part of EMP
should be identified and their consent should be submitted.

The SEAC recommended that the above documents may be submitted in the PARIVESH portal for
further consideration of the application.

All the documents should be duly signed both hy the project proponent and the environmental
consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned
queries only through “PARIVESH" portal.

Date of SEAC 3:07/01/2026

Deliberations of SEAC 3 :
Due to unavoidable circumstances, the 96th SEAC meeting scheduled on 07.01.2026, is being

postponed.

3.24.4, Defrfi.er.atlpns by the SEAC in current meetings

G
Un,

Pt

/4 0‘~)/T"he é&ﬂ‘t: con %g the submission made by the PP in the 97th meeting of SEAC, WB (2023~

" goﬁ@mfem Q1 %01\P026 and discussed. It is-also-noted that SEIAA vide No. 2358/ENT-II-

(5 ( ﬂ@z‘?e}ﬁm tl tdd 09.12.2025 has  taken up in the complaint issue with- NKDA.

\lé‘}‘ ?ﬂr’;}omf(rigﬂSEA . decided to recomrmend the application for EC and request SEIAA for
g

\1)ch s
-~ T - ;¥

— —
.\'\_ — -

3.24.5. Recommendation of SEAC

‘QE
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Recommended

3.24.6. Details of Environment Conditions

3.24.6.1. Specific

Part A - SPECIFIC CONDITIONS

l. Statutory compliance:

L The project proponent shall obtain all necessary clearance/ permission from all
relevant agencies including town planning authority before commencement of work. All the
construction shall be done in accordance with the local building byelaws.

i. The approval of the Competent Authority shall be obtained for structural safety of
buildings due to earthquakes, adequacy of firefighting equipment etc. as per National Building
Code including protection measures from lightening etc.

if. The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose involved in
the project.

iv. The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.
V. The project proponent shall obtain Consent to Establish / Operate under the

provisions of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.
vi. The project proponent shall obtain the necessary permission for drawl of ground

water /surface water required for the project from the competent authority.
L. vil. A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

vii. All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable, by project proponents from the respective competent authorities.

iX. The provisions of the Solid Waste (Management) Rules, 2016, e-Waste
(Management) Rules, 2016, and the Plastics Waste (Management) Rules, 2016 shall be followed.
i The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of

Energy Efficiency, Ministry of Power strictly.
Xi. The project proponent should strictly co et ith theguidelines for High Rise
Buildings, issued by MoEF, Gol vide No. 21-270/2008-1AM

xii. The project proponent shall comply witlrthe Asy .
Memorandum issued by the MoEF & CC vide F. No. . Cgabﬂ\dm@?ced : l 29 7020

Il. Air quality monitoring and preservation

i. Notification GSR 94(E) dated 25.01.20 : ; garding Mandatery
Implementation of Dust Mitigation Measures for Construi emolition Activities for

projects requiring Environmental Clearance shall be complied with.
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Minutes 97t meeting of SEAC, WB (2023-2026)  January 14, 2026

SI. No. Name of the unit and Project address Summary Decision

& Coil / Color Coated Sheets at WBIIDC Industrial Area, Mouza
— Suknibasa, Block — Jhargram, Dist — Jhargram, West Bengal.
(Proposal No.: SIA/WB/IND1/563984/2026)

1.2} Environmental Clearance

1.2.1) Construction Sector

l. M/s. Springcity Buildcon LLP.
Proposed Expansion cum Modification of Residential Complex at
33A, Canal South Road, KMC Ward No. 57, Borough — VII, PO — | Additional Details Sought
Beliaghata, PS — Tangra, Kolkata — 700015, West Bengal.
(Proposal No.: SIA/WB/INFRA2/562538/2025)
2. Reconsideration Proposals

2.1)  Terms of Reference

2.1.1) Mining of Minerals

I M/s. West Bengal Mineral Development And Trading
Corporation Limited
Proposed Riverbed Sand Mine of Sand Block MIN_BNK_23_A | Recommended for Terms of
comprising of an area of 8.08 ha on the river Dwarakeswar at | Reference
Block-Onda, P.S- Onda, District- Bankura, West Bengal.
(Proposal No.: SIA/WB/MIN/529292/2025)
I Banshi Ghosh -
Proposed Radhakantapur Sand Mine [Sand Block No.:
0107DMO011] over an area of 3.78 Hectare (9.35 Acres) on the
river Damodar at Plot No:448(P), J.L. No.-60, Mouza:
Radhakantapur, P.S: Barjora, District: Bankura, West Bengal.
(Proposal No.: SIA/WB/MIN/548757/2025)
. Anil Adhikari.
Proposed Chaitrapur  Sand Mine [Sand Block No.
BARDHAMAN-II/CHAITRAPUR/1475&0THS3/E]
of 2.58 Hectare/6.37 Acres (now projec
Hectare/5.76 Acres, area after surrenderin
at Plot no: 1475(P), 1477(P), 1479(P o
Chaitrapur, P.S.- Bardhaman, J.L. N
Bardhaman, West Bengal. quka!a-l“‘f 9 E
(Proposal No.: SIA/WB/MIN/558786/202 Regd. No. 008/202

',ﬁ fyoiry-Date @y
2.2 Terms of Reference \\'@ b:q: _5(}27 / A //
2/

'2.2.1) Construction Sector \\%\_\_A{E’, /)
I WBCS Executive Officer's Oitika Welfare Socigted V) | 7

W
Proposed Residential Complex for WBCS Offi ou_?eirf"
scheme at Premises no. 44-0676, Plot No. — 1ID / 37 in AA — IID | Recommended for
of Newtown, PS — Airport, District — North 24 Pargana, Kolkata, | Environmental Clearance
West Bengal.
(Proposal No.: SIA/WB/INFRA2/448547/2023)
I M/s. Apeejay Surrendra Park Hotels Limited
Proposed “The Park Unizen" Hotel & Serviced Apartments at
Premises No. 990, Eastern Metropolitan Bypass, KMC Ward No.
— 58, Borough — VII, Kolkata — 700046, West Bengal.
(Proposal No.: SIA/WB/INFRA2/558666/2025)
II. M/s. L.R Agro Product Private Limited
Proposed development of resort building consisting hotel block,
suite block, public block, bistro set, gym set, spa set, villas & | Recommended for
specialty restaurant at J.L. No. — 51, 84, 83, L.R. Plot no. — | Environmental Clearance
4291489, 429/490, 429/493, 429/494, 429/495, R.S. Plot No. —
400, 401, 404, 405, 406, Mouza — Udaysing, L.R. Plot no. — 3,

Additional Details Sought

mmended for Terms of
nce

Digrich ePIfba

-

Recommended for
Environmental Clearance
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority (SEIAA),
WEST BENGAL)
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Minutes of 93rd meeting of SEIAA (Reconstituted on 17.05. 2023) State Env

201

ironment Impact Assessment Authority meeting held from 30/01/2026 to 3 Date: 05/02/2026

0/01/2026
MoM ID: EC/MOM/SEIAA/644087/1/2026
Agenda ID: EC/AGENDA/SEIAA/644087/1/2026

Conference Room of the New Administrative Building of Environment Department,

Govt. of West Bengal at 1B-180, Sector-lll

Meeting Venue:

Meeting Mode: Hybrid

Bancﬂec
Kelkata- 144 Z k
B

Date & Time:

e hate ﬁ?
30/01/2026 02: o@\ B b7 A\/}S:ao PM
e

\"’T OFQ@

1. Opening remarks

agenda.

SEIAA Chairman and Member Secretary greeted each other and started discussion point wise as per the

2. Confirmation of the minutes of previous meeting

Minutes of 92nd Meeting of SEIAA, WB is uploaded in the PARIVESH Portal and same is confirmed by SEIAA.

3. Details of proposals considered by the committee

Day 1 -30/01/2026
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Environmental Clearance for Proposed “The Park Unizen” Hotel & Serviced Apartments at Premises No. 9
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(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

xvi.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

xvii. The contact details of the proponent and the name of the consultant are given below -

Name of the Contact person with
Mr. J. Biswas, Director

Designation
Address 17, Park Street, Kolkata-700016.
Email ; jbiswas@theparkhotels.com

Telephone Number / Mobile Number 033-2249-9000

033-2249-4000

Name of the Environmental Consultant M/s. Ultra-Tech

3.2. Agenda Itﬁ/blo 2“

?
3.2,1. Det/lls Bfthf: pro’p/osal

_! Yl \\\)u \
ResndeQ %&Rmb? Hoﬂsiﬁg Department, Government of West Bengal by WBCS Executive Officer's
Oltika lfa% ﬁgcm‘t%“‘w?&aat 24 PARAGANAS NORTH,WEST BENGAL

\& T i
ATy —~
Pro&g‘sﬂ?\l{.‘?r Ex? 20.21 ‘, Z/ | Fresh EC
' , - Activity
o
Proposa ‘( ? / File No Submission Date (Sehaduls fei)
SIA/WB/INFRA2/448547/20 | 2N-60/2024(E) 29/02/2024 Building / Construction (8(
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3.2.2. Deliberations by the committee in previous meetings

Date of SEAC 1:13/03/2024

Regd. No. 008/2022

Expiry Date
\
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Deliberations of SEAC 1 : -~

e Based on the application made and the documents uploaded / submitted, in the PARIVESH portal,
the SEAC observed that the sanctioned building plan uploaded by the PP is not in accordance with
the SEIAA notification vide no. 2495/EN-T-[I-1/011/2018 dated 17.12.2019. The sanctioned
building plan does not include the mandatory details such as land use statement, scaled up drawing
of STP both plan and section, rainwater harvesting tank details, location of recharge pits and its
details etc. as mentioned in the notification.

e The PP presented the details of the project before SEAC on which the SEAC made the following
observations:

Mandatory Documents

1. Sanctioned building for the project in accordance with the notification issued by SEIAA vide no.
2495/EN-T-II-1/011/2018 dated 17.12.2019.

2. The covered area for the project is 54293.814 sqm., whereas the built-up area of the project as per
the sanction plan is 51985.705 sqm. According to the MoEF&CC, the application for EC should be
done for the covered area on all floors put together including its basement and other service
areas.

3. The NOC of the airport shows a different name of the proponent. Document for clarification of
such anomaly should be furnished. Name of the project proponent should also be clarified.

Woater & waste water

4. Proposal for installation of piezometer with automatic water level meter. The design of the
piezometer and the monthly water level in the piezometer should be reported with the six-
monthly compliance report.

5. The sewage characteristic should include the parameters like total N, total P and faecal coliforms
table for both raw and treated sewage.

6. Water required for the construction phase as far as practicable be arranged from the treated
wastewater of the operational STP of NKDA.

7. Flow diagram of STP should clearly show the backwash waters and the water from sludge
dewatering system recycled to the equalization tank. At present the lines shown are confusing.

Rainwater harvesting

8. Water from areas of rooftop garden should be separated from the rainwater which will be
harvested. The plan of the rooftop showing the areas of roof top garden, rainwater harvesting
area, etc. should be submitted. Recharge wells are to be shown on the sanctioned plan. The
overflow from rainwater storage tanks should be planned for recharge through wells. At least two
recharge tanks each with 6 recharge wells should be constructed for better recharge. Recharge
wells should be raised above ground level to avoid contamination.

Solar 3
9. Layout of rooftop solar PV array to be submitted along-with utilization plan of this solar power.
Need based activities

’r’lél}le}ﬁ@ tivities should be more specific and communication with the proposed beneficiaries
; . _shot

g ed that the above documents may be submitted in the PARIVESH portal for
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Date of SEAC 2 :27/08/2025
Deliberations of SEAC 2 :

e The SEAC considered the submission made by the PP in the 834 meeting of SEAC, WB (2023-
2026) held on 27.08.2025 along with the presentation made by the PP. Considering the complaint
received by SEIAA and WBPCB and based on the application made, documents uploaded /
submitted, and the presentation made by the PP/Consultant, the SEAC made the following
observations :

Mandatory documents

1) Present site photographs of the project along with date, time and geo-coordinates matching with
the project proposal in the portal and clearly mentioning the current status of construction at site
should be submitted.

2) A fresh drone videography of the project site clearly showing the date, time and location should be
submitted.

Water and waste water
3) Detailed design of STP should be submitted.
Need-based EMP

4) Need-based EMP as per Office Memorandum of MoEF& CC vide F. No. 22-65/2017.IA.lll dated
30.09.2020 should be submitted as discussed in the meeting. Beneficiaries for the social part of EMP
should be identified and their consent should be submitted.

The SEAC recommended that the above documents may be submitted in the PARIVESH portal for
further consideration of the application.

All the documents should be duly signed both by the project proponent and the environmental
consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned
queries only through “PARIVESH" portal.

Date of SEAC 3 :07/01/2026

Deliberations of SEAC 3 :
Due to unavoidable circumstances, the 96th SEAC meeting scheduled on 07.01.2026, is being
postponed.

Date of SEAC 4:14/01/2026
Deliberations of SEAC 4 :

e The SEAC considered the submission made by the PP ﬁrﬁe of SEAC, WB (2023~
2026) held on 14.01.2026 and discussed. It is a i
1/077/2012(Pt.l) dated 09.12.2025 has takegl/ @
Accordingly, SEAC has decided to recommend fi_g
taking further action. =9

nSwehesmplaigtlidsue with NKDA.

; erjee
PGt EC
Regd. No. 008/2022
Expiry Date
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3.2.3. Deliberations by the SEIAA in current meetings

INTRODUCTION
The project proponent made online application vide proposal no. SIA/WB/INFRA2/448547/2023 dated

29/02/2024 seeking Environmental Clearance under the provisions of the EIA Notification, 2006 for the
above-mentioned project. The proponent applied under SL. No. 8(a) Building / Construction projects under
Category "B2" of EIA Notification 2006.

The SEAC considered the submission made by the PP in the 97th meeting of SEAC held on 14.01.2026 and
discussed. It was also noted that SEIAA vide No. 2358/EN/T-1I-1/077/2012(Pt.ll) dated 04.12.2025 has taken
up the complaint issue with NKDA. Accordingly, SEAC has decided to recommend the application for EC and
request SEIAA for taking further action.

PROJECT DETAILS

The project of WBCS Executive Officer’s Oitika Welfare Society located is as follows :

S. No. State District

1. West Bengal North 24 Parganas

The salient features of the project submitted by the project proponent are available under online proposal no.
SIA/WB/INFRA2/448547/2023 in PARIVESH Portal.

Deliberations by the SEIAA
SEIAA considered the recommendation of SEAC and decided the following :-

1) PP has not submitted ‘present site photographs of the project along with date, time and geo-
coordinates matching with the project proposal in the portal and clearly mentioning the current
status of construction at site’ sought by SEAC. In addition, need based activity for local people,
which is a mandatory document for processing of any application for EC, has not been
submitted. Therefore, the PP is requested to submit the above mentioned documents.

2) A case has been filed vide O.A. No. 11/2026/EZ (Ankur Sharma Vs the State of West Bengal & Ors)
in Hon'ble NGT, Eastern Zone Bench. Therefore, the matter has become sub-judice and the SEIAA
can take its decision only after the final order of Hon'ble NGT in the case.

3) Previously, SEIAA had forwarded a complaint to NKDA vide letter No. 2358/EN/T-II-
1/077/2012(Pt.ll) dated 04.12.2025 for taking necessary action. SEIAA is awaiting action taken
report from NKDA in this regard.

ZOTAR
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3.3, Agenda Item No 3:

3.3.1. Details of the proposal ! \,}”2\,

®u,

Kolkata-144
Regd. No. W08 12022
—“""xphy Vel

A4.2027

2
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A Fio s WP
~YTOF
Resort Building by L.R Agro Product Private Limiw PRODUCT PRIVATE LIMITED located at
DARJEELING,WEST BENGAL

Proposal For Fresh EC

Activity

Proposal No FileNo .= Submission Date (Schedule Item)
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BEFORIE THE HON'BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

O. A. NO. 11/2026/EZ

In The Matter of:
Ankur Sharma ... Applicant
Versus
The State of West Bengal & Ors.
... Respondents

AFFIDAVIT IN OPPOSITION ON
BEHALF OF RESPONDENT NO. 10

SOUMYA MUKHERJEE
Advocate
FFor The Respondent No. 10
Email: soumya.97. mukherjeowpmail.com

Mol: 88306511097,
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